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SHRI BHUPESH GUPTA: I agree that we 
should wait. Then again, I understand that, 
this order that was served to the newspapers 
under the Punjab Security Act has been with-
drawn, and 1 hope that such orders will not be 
passed to gag the press altogether. Therefore, 
let Government from time to time keep us in-
formed of the developments and it is open to 
Government to say whatever it likes to tell us. 
We are here to ask clarifications; we should 
not be left entirely to the press to find out the 
position and understand the situation. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh); We are all anxious that the situation 
should improve and let us wait. 

MOTION RE THE NINTH ANNUAL 
REPORT   OF   THE  COMMISSIONER 
FOR     SCHEDULED CASTES    AND 

SCHEDULED   TRIBES 

THE DEPUTY MINISTER OF HOME 
AFFAIRS (SHRIMATI VIOLET 
ALVA): Mr. Deputy Chairman, I beg to move: 

"That the Ninth Annual Report, of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes for the year 1959-60. laid 
on the Table of the Rajya Sabha on the 
24th April, 1961, be taken into consider-
ation." 

Sir, this is a specific Report that has 
been coming before this august House 
and the other House for the last eight 
years. It used to be said in the past 
that there was a tremendous amount 
of delay in the discussion bf the Re 
port. Nevertheless, we have improved 
now and brought it before the House. 
I cannot yet satisfy hon. Members that 
there has really been no delay in dis 
cussing the Report. However, 
we      shall      improve      with ex- 
perience and try to bring it up-to-date in 
future. This, Sir, is the Ninth Annual Report. 
The interest that the hon. Members evince in 
this subject of Scheduled Castes and Sche-
duled Tribes is manifest in the Ques- 

tion Hour, .and it shows how everyone-is 
keen to build up a composite society. But in 
building up the com posite society there are 
the hurdles that w^ have to cross. They may 
be monetary in some respects, but mainly they 
are human factors that stand in our way, in 
achieving the maximum results in the field of 
social welfare for these people. 

Now, this discussion on the Annual 
Report, of course, is the time when we 
assess what we have been able to do 
and when we also talk about our own 
limitations. There is no reluctance in 
admitting that we have not succeeded 
in doing as much as we should have 
done from the Governmental angls. 
Nevertheless we invite the co-opera 
tion of every section of this House, " 
especially of those Members who are 
always taking a keen interest in the 
subject. It was on the hon. the 
Speaker's suggestion last year that we 
called for informal committees to be 
formed of those who were interested 
in this particular subject of social wel 
fare for the Scheduled Castes and the 
Scheduled Tribes, and they were form 
ed this year, and there, whatever sug 
gestions the hon. Members were able 
to give us during the sessions of these 
two committees, we have examined 
them, and have already passed on a 
major portion of the suggestions given 
to us, to the various States, because 
ultimately, the implementation of 
whatever schemes we evolve from here 
has to be carried out in the various 
States and the Union Territories by 
the   administrations   concerned. A 
very good and practical suggestion made by 
the hon. the Speaker was that the debate in 
Parliament should be more concentrated on 
relevant points and specially focussed on 
those topics that we could take a vital interest 
in from the Centre. I think this practice has 
been good and I felt in the other august House 
that the discussion was less rambling this year 
than it had been in the past years. 

Now, Sir, of course the Report comes every 
year, and there is a section of the House at 
least in the other House 



 

which felt and asked:    "What is the use of this 
Report?    Every year    the same things come, 
every year the sante things are talked about, and 
the same things are not done".   But I may again 
repeat, what I said there, that      Ihe 
implementation of the programme    is all in the 
hands of the States, and if only the hon. 
Members of Parliament would carry it to 
their—what shall 1 say?—parallel numbers in 
the States, it would serve us very much better, 
because each State has an    Assembly, and this 
could be very usefully    discussed, especially 
the relevant portion of  the  Report which  
concerns      any particular State.    It is also 
said    that the States take no    interest in      the 
matter.    There I may join with    you but to a 
little extent, not to the   full extentk because the 
States have    also their hands full, and they are 
unable to implement,  for many  genuine re-
asons, the programmes in full; they are unable 
to carry on with the work in full.     However,   
the   suggestions   that will come from you all 
will be welcome, and we shall see in what man-
ner we could make the different States to take 
greater interest.    One way is this.    If the 
relevant portion  of    the Report is discussed at 
every State level I think the picture would look 
better and clearer, not only for us but als'o for  
the  Commissioner  for  Scheduled Castes and 
Scheduled Tribes.      After all, he is going 
round     the country. Pandit Kunzru said just 
now—during the Question Hour—that he has    
re-comnended   a   commission.        I   still 
want to know where it is.   Nevertheless, even if 
it is recommended, it is not possible.   And 
what will the commission  do?    The 
commission  cannot achieve complete 
eradication of    un-touchability.     Of   course,   
untouchabi-lity stands abolished by law from 
1955, but yet we have not been  able     to 
achieve anything much, because    not even 
many hon. Members can fully— sort of—help 
in the eradication of un-touchability.   It is a 
human   factor of centuries      and still the      
Scheduled Castes continue to suffer.   There   
are still the orthodox elements that attach the 
stigma to them, and so much propaganda has to 
be done among them to 

make the caste Hindus—the orthodox among 
them—alive   to the sin     they commit by 
practising    untouchabiiily against  the  
Scheduled Castes,  and if we only work among 
the    Scheduled Castes, the goal will never be 
reached. Therefore, it is a two-way business for 
us at this level to see that we are able to 
propagate whatever  our desires are and 
whatever the Father of the Nation has put before 
us, taking it as a serious task.   In this age 
especially, when the world is moving so fast in     
all directions, I do not think this stigma should 
last in India.       A    composite society is the 
challenge before us today and, therefore, we 
should take the discussion   that  will   proceed     
t^day from that angle with a very impartial and 
dispassionate approach.   Of course, their 
grievances, they are in    plenty. It is true that 
those people who suffer have become more and 
more vocal with the aid that has been given to    
them from year to year.   It is not that they 
should not be vocal, but then    they should also 
be more active and help us to build up a 
composite    society, as I have said. 

Now,  besides  the    Report  of     the 
Commissioner  for  Scheduled     Castes and 
Scheduled Tribes,    which reports on their 
progress, the provision in the Plans for the 
welfare of this particular section of our public 
is also a special measure of welfare.    More 
than two-thirds of tlie whole Plan covers     the 
welfare of every section in the country.   
Therefore, one must not   forget, when 
discussing this Report, that vhe Five Year Pla-
n is for the general uplift of the whole of India 
and for all those who suffer from social and ec-
onomic disabilities, and also for     the 
Scheduled      Castes  and      Scheduled Tribes 
who suffer from a special kind of stigma in 
their daily life and      m their avocations.    
Therefore,  Sir, the Central    Government      
has  provided assistance and goes on providing 
assistance from year to year, but we at the 
Centre cannot provide all the assistance that 
the Scheduled Castes     and Scheduled Tribes 
and other Backward Classes among our people 
need.   It is the sum total of it that has to be 
seen 
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in the general Five Year Plan pro 
gramme, and therefore, what we can 
do from the Central level" is that we 
can guide them and we can advise 
them. We can also help them to piaa 
schemes, and with the States' co 
operation we can go ahead. In the 
field of co-operation by States many 
things are being done. There is the 
Central  Advisory  Board  both for 
Scheduled Castes' welfare and for Scheduled 
Tribes, welfare. Besides, the Chief Ministers' 
conference comes up every few months. 
Besides that, there are the Ministers of the 
Welfare Departments in the different States 
who also come here and meet the officers and 
the Home Minister here. At this level such 
things take place. Even so the criticism is there 
and we should not ignore the criticism that is 
made, namely that whatever provision is made 
is inadequate and that, therefore, it should be 
increased. In the matter of increasing the 
allocation made in the Third Five Year Plan 
discussion is going on with the Planning 
Commission. Nevertheless the Central sector 
has become small in the Third Plan, and that is 
because we have relegated the actual 
implementation to the various States. Now, if 
we talk of the Scheduled Castes, I think the 
Scheduled Castes have really done well. Of 
course, the practice of untouchability is not 
completely eradicated. We all admit that. 
Nevertheless we have roused attention and 
focussed it On the main and important aspect, 
namely, on the eradication of untouchability. 
But then it depends on each one of us, how far 
we are able to practise what we profess, in our 
daily life. 

The main thing in Scheduled Castes which 
draws our attention is the lot of the 
scavengers, and the Delhi Administration has 
already taken the step of providing them with 
wheel-bar-rows. The Malkam Report tojk a 
long time to come. Nevertheless it has very 
many salient features, and in those salient 
feat'xres which are practical and which  can 
be implemented, 

we have gone ahead. Once a&ain I would tell 
the hon. Members that this also falls within the 
State sector, and within the State sector it falls 
within the District Boards and the Local 
Boards. Therefore, it is only with the vigilance 
at that level and the vigilance of real 
constructive workers we could achieve any 
success in this scheme of lifting up these 
scavenging class. Attention On the scavenging 
class hns been focussed, I think not too early, 
and something has to be done for them. 
Sufficient money is allocated not only for their 
welfare but also to change the methods that 
they follow in 'their occupation, but there is 
not sufficient awakening or—shall I say?—co-
operation on the part of the Local Boards and 
the municipalities to undertake the scheme 
with courage so that we could achieve some 
kind of changed outlook not only among the 
scavenging class but also among other classes. 

Now, Sir, grants-in-aid in the past plans 
were given for publicity, propaganda and 
removal of untouchability. The Scheduled 
Tribes in the past plans were given assistance 
for activities including their education, 
economic uplift, health, housing, etc. In the 
First Plan, of course, the provision was only 
Rs. 39 crores—Rs. 20 crores in the State 
sector and Rs. 19 crores in the Central sector. 
In the Second Plan it went up to Rs. 59 crores 
in the State sector and Rs. 32 crores in the 
Central sector. In the Third Plan it has gone up 
further. Of course, those who are working in 
this field do not see any sense of satisfaction 
because they expected very much more. 
However, I think whatever we have got from 
the Planning Commission and whatever has 
been allotted in the Third Plan, if we begin the 
vork in right earnest, I am not at all doubtful 
that the money will not be forthcoming. It is 
the work first. Here is our new hon. Member, 
Shri V. T. Krishnamachari, who was on the 
Planning Commission. He knows what we 
need in the field of welfare o.' the Scheduled 
Castes and Scheduled Tribes. If the work goes 
ahead, I am quite  sure  the  Planning  
Commission 
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has enough imagination to go with us if 
we can show them the work. 

In the Third Plan    we havj    got Rs. 78-
90 crores for the State    sector and Rs. 27 
crores for the Central sector.   That makes 
a total of Rs. lOVUO crores in the Third 
Plan.    But there is difference between the 
financial allocation and the physical 
programmes that have been drawn up for 
the Third Plan.    In the financial 
allocation     it will be Rs. 27 crores for 
the Central sector but the physical      
programme would go up to Rs. 35 crores.   
Therefore, the total would come to Rs. 
113 crores from Rs.   105   crores in      
the Third Plan.   The point would be whe-
ther the physical programme would go 
beyond the financial targets.   If it goes 
beyond the target, this money    will be  
welcome  and   will  be   used  very well.    
If it does not, then of course, we have to 
pause and assess our own shortcomings. 

In the Second Plan, Sir, there was no 
principle laid down as to which schemes 
should be included in the Central sector 
and which in the State sector. In the 
Third Plan it had been decided that in 
the Central sector it will be appropriate 
to include only specific schemes in 
which it is necessary to ensure a 
uniform pace of development all over 
the country. Therefore, we have begun 
with Ks. 27 crores that have been 
agreed upon for the Central sector. 

Then, Sir, the physical programme, of 
course, of the Scheduled Castes, would 
be Rs. 21 crores and Rs. 75.60 and Rs. 
8:25 crores would be the physical 
programme in the sector of the 
Scheduled Tribes respectively. The 
financial allocation would work out as 
Rs. 16:15 crores and Rs. 7 crores res-
pectively for the Scheduled Castes and 
Scheduled Tribes. The National De-
velopment Council in their last meeting 
had approved of the total provision. The 
break-up I have given you just now. It 
will stand at Rs. 7890 crores. 

Then, of course, as I have already 
said, there was a conference between 

the late Home Minister and the Planning 
Commission. That discussion -is 
continuing between the present Home 
Minister and the Planning Commission. 
The decision has yet to come, but I am 
quite sure that *he Planning Commission, 
if our claim is just and if we feel that we 
can implement all this, would increase 
the allocation in the'Third Plan. 

Now, coming to the Tribal Development 
Block which is so very necessary in the 
tribal areas, in  the    old parlance the tribal 
blocks were known as the Special Multi-
purpose    Tribal Blocks.   Now they are 
known as Tribal Development Blocks.     
In the Second Plan we had  only 43  Tribal        
Development     Blocks     »pened.     Even 
on that there was a lot of criticism that we 
faced, namely, that the Blocks were not 
working.   We accepted that criticism.   It 
was constructive.   If the Blocks did not 
work,     it meant that Rs. 27 lakhs or Rs. 
29 lakhs—I cannot remember the exact 
figure—were nc-t utilised.   Therefore, we 
appointed the Elwin Committee to study 
the'u- working.   The Elwin Committee 
gave  their report.   We have grown wiser 
on that and we have made whatever 
suitable changes we were able to make, 
and we have accepted the     
recommendations and suggestions that 
came in the Elwin Committee Report.   
Now the decision is that a Tribal 
Development     Block should be in an area 
with iwo-thirds or more of tribal 
population and     an area of about 200 sq, 
miles or roughly more than 25,000 as the 
total population.   But apart from all this 
figure, blocks will have to be constituted 
irrespective of their location in or outside 
any scheduled area where    they can be 
demarcated and it will have to be done 
very rationally, because rational and 
permanent     administrative units will be 
necessary for the better working of the 
Tribal     Development Blocks. 

Therefore, Sir, there is a very ambi-
tious scheme in the Third Five Year Plan 
for the development of Tribal 
Development Blocks The Igure is put 
roughly at 300 blocks during the five-
year period of the Third       Five 



 

[Shrimati Violet Alva.] Year Plan. I do not 
know whether the hon. Members would like 
me to give the figure State-wise. I am pre-
pared to give that State-wise. They are as 
follows:— 

Andhra Pradesh. 15 
Assam. 37 
Bihar. 48 
Kerala. 1 
Madhya Pradesh. 56 
Maharashtra. 16 
Orissa. 57 
Punjab. 2 
Rajasthan. 11 
Himachal Pradesh. 'A 
Manipur. 7 
Tripura. 3 
Gujarat. 39 

TOTAL 294 

Six more blocks remain to b» allotted. But it is 
not the number of blocks, but it is the manner 
in which they come about in an administrative 
unit and the manner in which they develop and 
are implemented that would give the greatest 
benefit to the tribal people. Therefore, in the 
Third Plan phasing has been done about the 
Tribal Development Blocks. It would be 10 per 
cent, in the first year, 10 per cent, in the 
second year, 25 per cent, in the third year and 
35 per cent. in the fourth and the fifth year. 
Beginning with 1961-62, 30 blocks are to be 
opened. Let us hope that we succeed in 
opening 30 blocks in 1961-62. 

Sir, that is as far as tribal welfare goes. 
Between the Scheduled Castes and the 
Scheduled Tribes, the Scheduled Tribes have 
to make up greater leeway. The Scheduled 
Caste population is generally merged with the 
rest of the population. It may be that at places 
they are in islolated areas but, by and large, 
they are merged with the general population- 
and as such the appointment of a commission 
would be difficult because the Scheduled 
Castes themselves an.' more awakened than 
the Scheduled Tribes in India today. We give 
5® per cent. «f asKistance to the State*    aai 
:*at. 

per cent, to the Union Territories. Let us hope 
that we all awaken ourselves to this. It is 
difficult though it looks so small. When we 
discuss the other mighty business in the 
House, scavenging fades away into 
insignificance, for the simple reason that no 
one will think of scanvengers when we have 
to discuss foreign p'olicy, the Five Year Plans, 
the agrarian reforms and so many other things, 
but it is ;c> the measure in which we can 
redeem the scavenger in our present society 
can we build up a composite society in India. 
Sir, not only the Malkani Committee, but also 
the Estimates Committee have taken a very 
strong view of the lot of scavengers and they 
have asked that the thing should be looked into 
and a Central co-ordinating committee should 
be appointed. That committee has already 
been appointed with the Special Secretary of 
the Home Ministry along with representatives 
from different Ministries. The work has 
begun. We shall have to begin even at our 
level, that is, the Central Secretariat level, for 
the amelioration of the scavenging class. 

Sir, a number of important things will be 
said about the question of reservation in 
services. Despite the percentage of reservation 
in services, recruitment remains very low. 
Even though the figure of recruitment has 
gone up slightly, it has not gone up to the 
satisfaction of us all. Therefore, we are finding 
new methods by which we can bring 
recruitment to the reservation percentage, to 
its full complement where recruitment is 
concerned. For this reason we have in 
Allahabad a coaching class. Even there the 
number of students enrolled is not the number 
of students that actually come in for training. 
Maybe that individual difficulties have been 
coming in their way. Coming as they do from 
socio-economically backward people, it is 
difficult even for a boy to find his way to the 
coaching class for nine, ten or twelve months 
to take special coaching for competitive ex-
aminations. Nevertheless, things are 
improving.    We   are   making     every 
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effort to persuade some universities in the 
South .to take up this scheme because the 
South must also have such a scheme. At the 
same time persuasion should be carried on to 
see that recruits come up to the full quota for 
the special coaching. If out of 37 students only 
15 attend, it does not serve the purpose when 
the competitive examinations are held. 
However, there are grievances of various sorts 
and we keep our minds open because I do not 
thick at this stage anyone would like to keep 
out or push out the Scheduled Castes and 
Scheduled Tribes. I think it was in the past that 
we suffered from that conservative outlook. It 
is going away and we look to the future with 
optimism so that not only this full quota of 12J 
per cent, should come in but even more should 
come in if they are fit enough to carry their 
prizes in competitive examinations. 

SHRI P. N. RAJABHOJ (Maharashtra) : 
What about the Supreme Court decision? 

SHRIMATI VIOLET ALVA: Mr. Rajabhoj 
will have an opportunity to speak and if he 
refers to any point, I shall give the reply at the 
end but let him allow me to finish. I want to 
be very brief so that Mr. Rajabhoj may have 
the maximum possible time to speak. He is the 
spokesman of the Scheduled Castes. 

SHRI B. D. KHOBARAGADE 
(Maharashtra); He is a Member from 
the Government's Party. More thne 
should be available to opposition Mem 
bers.
 
I 

SHRIMATI VIOLET ALVA: We 
shall also see that others get their 
time. I shall be brief but I do not 
want to say very much just now be 
cause I want to listen to the various 
hon. Members. Regarding reservation 
in the services, 12J per cent, of vacan 
cies in the services which are to go by 
competitive recruitment and 16 2/3 
percent.      of       vacancies where 
recruitment is made otherwise than by open 
competition have been reserved out of which 
5 per cent, is reserved for the Scheduled 
Tribes. Where the recruitment is made on a 

regional ba-is, the percentage of reservation 
for Scheduled Tribes is to be in proportion to 
their population in the region but 5 per cent, 
is reserved as a minimum. We have sent our 
instructions and suggestions to the various 
States from time to time to see that this is 
implemented. 

In the field of relaxation in age for 
recruitment and other factors, we have also 
taken special notice of them. As far as age 
goes, the age-limit has been relaxed by 5 
years for Scheduled Caste and Scheduled 
Tribe Candidates. As far as fees go, we have 
prescribed only one-fourth fees for :idm\ssion 
to competitive examinations or selection. 
Regarding standard of suitability it is lowered 
in the case of Scheduled castes and Scheduled 
Tribes but even so our experience is that not 
enough candidates are forthcoming. There-
fore, once again we go back to the point that 
everything possible has to be done to bring 
them up intellectually and academically to a 
level where they will not need any protection 
and that work has to go on and let us hope, 
with our combined efforts, we shall succeed in 
bringing them up to the academic level from 
where they really begin to take off to the 
competitive services in India. 

Shri Rajabhoj mentioned about the Supreme 
Court judgment. It is being examined. Of 
course, whatever, comes from the Supreme 
Court has to be very carefully examined not 
only at our level but also at other levels. 
Therefore, we are giving it the proper attention 
and we are doing it also with the sympathy it 
deserves. Therefore, he need have no fear in 
his mind that we had completely ignored the 
judgment that has come from tho Supreme 
Court but at the same time, apart from the 
judgment, there is enough sympathy shown in 
the case of promotion. Nevertheless—this is 
my own personal view—in the case of 
promotions, once a boy or girl gets into 
competitive services, he or she should after 
that, not demand—I think it is right and proper 
that he or she  should not  demand—more 
safe- 
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rising in the services because from there on he 
must show his or her own efficiency and 
integrity and rise on his or her own merits. 
Though we are sympathetic, this view should 
be understood by the new recruits and by the 
spokesmen of the community which has 
suffered in the past centuries. 

Regarding post-matric scholarship and the 
means test and the merit test, the merit test is a 
controversial thing but the means test may 
come because the figures are rising of the 
students so fast that it is becoming difficult. 
There may come a time when we may not be 
able to give scholarship as we have done so 
far. I will give the figures of post-matric 
scholarships. In 1959-60 the number of 
Scheduled Castes receiving post-matric 
scholarship was 38,657 and the number of 
Scheduled Tribes was 6,112 but it is rising 
steadily every year and, therefore, the. means 
test, if introduced— also I want to make it 
very clear— will not harm in the manner in 
which it has been said or spoken in the other 
House and has been represented to us because 
the means test will only be on the income of 
the guardian or parent and as such, on the 
income of the guardian or parent there will be 
very few who will be eliminated from getting 
the scholarships that they have been getting so 
far. So, I think there should be no fear on that 
point. 

Now, we come to the "Other Backward 
Classes" who are not directly dealt with here 
but nevertheless it has to be mentioned 
because they are Backward Classes. We have 
given the discretion to the States that the>, in 
their discretion, may give the benefits to other 
Backward Classes, whether it be in the field 
of education or provision of houses or land or 
in other fields of uplift work as they feel. 
They are the best judges. We have left it to the 
States. The Government of India have made it 
plain to the States that they would like the 
criteria to be economic and not any other. I 
think it is the economic criteria ulti- 

mately that will decide the issue of the 
progress or welfare of the Scheduled Castes 
and Scheduled Tribes. Prosperity is the best 
leveller anrL therefore it depends on the socio-
economic condition and the extent or how far 
it improves and benefits the people it is to that 
measure that they will line up with the rest of 
the society in our country. 

We now come to voluntary organisations.    
The   voluntary  organisations, quite a number 
of them, are on     our Central list and unless 
they are of an all-India  nature,  they   do not 
receive grants from the all-India level, namely, 
from the Home Ministry.     Therefore, the all-
India voluntary organisations, those who have 
been able to do good work and who carry on 
the good Work from time to time need have no 
kind of doubt that their grants will be stopped.    
Nevertheless,    some  conditions  have  to  be  
laid  down because one has to assess the worth 
of voluntary organisations    as well.     It   is a-
different  field.    The      Governmental work 
of course goes t>n at the Government  level   
but    voluntary   work goes on a missionary 
level.   Therefore, in  the voluntary  
organ'sations,  it    is not the mercenaries that 
we need today but the missionaries.    Can    
you produce  the missionaries without the 
mercenary  aspect for the    work?    It is only 
to that extent    that    we can move forward.    
Both at the Governmental level and in the 
voluntary organisations, it will be the type of 
work that will be done with     a missionary 
zeal     that     will show us the   result and take 
us to the objective that we have bad since 
Independence    before us. I think the voluntary 
organisations are in a position to do better    
work because from my own experience and 
from the experience of others including that of 
the Commissioner for   the Scheduled Castes 
and   Scheduled Tribes, who is an officer today 
but who has been in the freedom movement of 
the country, we feel that it is the spirit with 
which the work is done that is-important and 
very often one man is able to serve in the place 
of 10     because  he  has  the zeal  and spirit  of 
renunciation and sacrifice and it     is 



 

that that is necessary more so in the voluntary 
organisations to reach the target before us. 

I now come to the Tribal Commission vhat 
was appointed under Shri U. N. Dhebar. The 
report is ready and it is being examined and it 
will be before this House and the other House 
very soon. The report goes into the question of 
the tribals' welfare and it will be a valuable 
document. We shall wait until that report 
comes. Nevertheless, with our first-hand ex-
perience of the tribal areas and with the 
experience of hon. Members in the tribal 
regions and with the difficulties that the tribals 
are going through, it would be relevant to see 
where we have faltered, where the States have 
faltered. More than grievances, alternative and 
constructive suggestions as to how to 
implement schemes will be welcome to the 
Home Ministry and the Central Government. 
Criticism can be constructive or destructive. 
Criticism can be such that we can be 
indifferent to it, but when we get alternative, 
constructive suggestions, how to implement 
schemes and how we shall be able to imple-
ment the various plans, that will be very 
valuable and we shall welcome such 
constructive criticisms and the valuable advice 
of hon. Members. At the end I shall answer all 
the points raised during the course of the 
discussion.    Thank you, Sir. 

The question was proposed. 

MR. DEPUTY CHAIRMAN: I have before 
me the names of eighteen hon. Members who 
want t'o speak and we have to close this 
debate today. I will be calling upon the hon. 
Minister to reply at 4-30 p.m. Hon. Members 
will each take fifteen minutes and not more. 

KAKASAHEB KALELKAR (Nominated): I 
must congratulate the Commissioner for 
Scheduled Castes and Scheduled Tribes on 
the detailed report that he has given, but it is 
sad reading. Everyone is sympathetic, but 
nobody is helping with his whole 

heart. Especially, year after year, we find that 
the States are generally apathetic. They are 
given to delays and even all the help that is 
proffered does not reach the poor people it 
should reach. When I was discussing , the 
Negro problem with my American friends I 
very proudly told them that the removal of 
untouchability was the policy of the 
Government of India which had been accepted 
unanimously by the whole nation. So far aa the 
policy and the principle are concerned, we are 
all unanimous. But so far as the 
implementation of the thing is concerned, we 
are, I am afraid as bad as any other race. I have 
found that in many places Government officers 
and even public men pay lip homage to the 
removal of untouchability, but we fail to 
discover the milk of human kindness. Much 
less we find the righteous indignation of the 
social reformer against the perpetuation of a 
terrible social injustice? We recognise that 
there are human factors. But can we not also 
see that there are, more or less, inhuman 
factors that are working? Nobody feels for the 
poor and the down-trodden. Government is 
dong more and more welfare work, to relieve 
the bad conditions of the untouchables and 
others. They are getting more education, no 
doubt. But somehow the present generation 
feels that economic upliftment is going to solve 
all problems. I humbly suggest that even 
economic upliftment is impossible unless there 
is social change, a chage in the social 
consciousness. You may give them more 
money. You may give their children more 
scholarships. You may have reservation of 
seats in the Legislatures and you can even go 
to the length of having a special policy about 
their promotions, which is hateful to me. But 
all that is not going to help those who are 
socially regarded as inferior and towards 
whom there is a kind of apathy, disgust and 
sometimes contempt. How can that be 
changed? Even public bodies devoted to this 
work are engaged more and more in relief 
work, in looking to the material upliftment of 
these people and the programme of 
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working against the spirit of un-touchability is 
now totally absent. We talk of the Father of the 
Nation, but the zeal for the removal of 
untouch-' ability is not to be seen and I am 
afraid the policy of our Government is going 
to perpetuate this untouchability. From the 
way in which things are carried on, I feel the 
spirit of untouchability will not be removed, 
but it will be perpetuated. The special political 
privileges that are given to the Scheduled 
Castes were essential. Even today they may be 
essential. But if they are perpetuated then 
untouchability also will be prepetuated. 
Therefore, once they are helped educationally 
and socially, we should refuse to recognise 
untoucha-"bles as a separate class. Let us re-
cognise them only as a backward class. Give 
them, all the help that" we can give them, even 
ten times the help that we are giving them 
today. But we should refuse to give them 
special political privileges which perpetuate 
untouchability and which perpetuate their own 
weakness. They will not understand me. They 
will misunderstand me, I know. But if we are 
to help them to be manly, to be self-asserting 
and strong, we should refuse to perpetuate the 
special political privileges. Please mark that I 
am talking of political privileges only. If we 
continue those privileges, I am sure they will 
also wish that some sort of untouchability 
should remain and they would be always 
dependent. I remember how in Hindu society, 
the Brahmins got special religious and social 
privileges and they gradually became the 
priests in the villages and became a 
contemptible lot, because they always 
depended upon some special religious 
privileges. Both religious and political 
privileges are a dangerous thing. They should 
be used up to a point and then they should be 
removed. 

At the same time, I want to speak in a 
different strain as regards the other Backward 
Classes. Today, whatever help is given to the 
Scheduled Castes is not taken advantage 

of by the non-Scheduled Caste people. So also 
whatever help is offered to the Scheduled 
Tribes it reaches only those Scheduled Tribes. 
But help for the Backward Classes does not 
reach them. Today, because of the defective 
formula of the Government about 
backwardness of people, whatever help is 
given, goes to the so-called or officially 
Backward Classes, who are really a dominant 
class. All the help goes to them and real help 
does not reach the lowest of the low, the most 
down-trodden. I would very much wish that 
the Government would take steps to have a 
special list of those groups or communities 
who are extremely backward, those who are 
not only socially and educationally backward, 
but of those who have no land, those who have 
no social position. There should be a special 
list or schedule made of the extremely back-
ward and help reserved for them should not be 
allowed to be robbed by the upper classes. 

SHRI P. N. RAJABHOJ: What are the 
upper classes and lower classes? Kindly 
explain. 

KAKASAHEB    KALELKAR: I    am 
not   able  to   hear  the  hon. Member. 
He will please speak after I have 
finished. 

In Mysore State they have got a strange 
formula. According to them, "Scheduled 
Castes and Scheduled Tribes apart, only 
Brahmins are the advanced class. All the other 
classes are backward classes." whatever help 
is proffered is taken up by the upper classes. 
Apart from the Brahmins, there are some non-
Brahmin classes that are really in the upper 
classes. They are today foremost in the 
educational field, in industries, in commerce 
and so on and yet, simply because they are not 
Brahmins, they are called backward and their 
children get all the advantages. These are 
dangerous things. Or, perhaps, they may not 
be so very dangerous as they are sad. The 
lowest of the low are too poor, too neglected, 
too backward and too lost to all progress and, 
therefore, they may not get the help 
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that is intended for them.     The worst part of 
it is that they are not able to resist injustice.   
They will simply die out, just as the Veddas 
of Ceylone and the Nayyadigas in the South.     
They are neglected and their numbers are 
dwindling.     They   would die an unnatural  
death.   In  Japan, the Ainoos are such a 
neglected community that gradually their 
number has dwindled. The curse of all this 
iniquity is on our heads.   Even the 
Communists are not going to champion their 
cause.   They are very much neglected and 
they are traditionally    poor.   Unless we 
make them a special class and offer some 
special help to them, ordinarily help will not 
reach them.     The danger is from    the    
dominant      classes    from amongst   the 
backward   communities. When I went to 
Andhra,,  the downtrodden peopla  told me,  
"When    the Brahmin was the ruler, we could 
at least browbeat him and threaten him 
because   he   did   not   work   with   his 
hands.    Now, with the Khammas and the 
Reddis, it is difficult because their number is 
large and they work with their  hands.   They  
hold   the  plough. They  have  got education,  
they  have capital  and they are to be found in 
industry, commerce and    in   all   the other 
fields.     When   they   browbeat us, we 
cannot resist.   So, we are in a  worse  
position".   I   am  not  at  all defending the 
Brahmin.    He deserves all the suspicion that 
has been directed towards him.   But the    
other    backward but dominant classes   that    
are suppressing the poorer sections should not 
get away with the idea that simply because  
they happen to be non-Brahmins, or because 
they happen to be officially listed as 
Backward Classes, they could appropriate 
everything. I am here to plead for those who 
are extremely backward and who are neg-
lected.    Something must be done for them  
even   one  caste  basis.    If     we have  a  
s'ocial   conscience   and   if  we have to stand 
before God and say that we have not been 
sinful towards them, something must be done 
about them. 

SHRI B. P. BASAPPA SHETTY (Mysore): 
What is the criterion to classify them as 
backward or not?   In 

every community there are Backward Classes, 
people who are backward educationally, 
socially and economically. Even among the 
Backward Classes, there are many who are 
educationally, socially and economically 
forward. Do they need help from the Govern-
ment? What is the criterion—economic 
backwardness, social backwardness or 
educational backwardness? I want the hon. 
Member to clarify this point. 

MB. DEPUTY CHAIRMAN: We are not 
concerned with that now. 

KAKASAHEB KALELKAR: I have not 
followed what the hon. Member said and so I 
will not answer him. Because of a defect in 
hearing, I cannot follow what other people 
say. 

I find that owing to the political self-seeking 
in the country and in this age, untouchability 
has crept into every religion. I find that there is 
a sort of untouchability amongst the Muslims, 
amongst the Christians, even amongst the 
Protestants but more so amongst the Catholics. 
Now, untouchability is creeping into 
Buddhism also, thanks to the new policy 
started by Dr. Ambedkar. Instead of the un-
touchables getting any help from Buddhism) 
untouchability is creeping into Buddhism. 
Perhaps, you flo not know, the Japanese are 
fast working on the Bombay side and are 
taking more people into the fold of Buddhism, 
with the result that Buddhism is being turned 
into a religion harbouring untouchability rather 
than helping the untouchables. The evil is 
spreading everywhere and we simply are go-
ing on with our blind policy. We are giving 
more money and more scholarships but we 
have not been able to tackle the problem of 
untouchability. It is on the increase, and unless 
something is done both by the Government 
and the people, and unless the public bodies 
which are devoted to the re -moval of 
untouchability take up this missionary work—
this work of fighting untouchability—I do not 
think much can be done. Of course, amelio-
ration in the political, economic and social 
fields may help a little but the 
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main problem is social, it is religious, 
and it has got to be tackled that way. 

I thought of sending this Report to 
America because I have discussed this 
thing with my American friends both 
Negroes and Whites but when I read the 
report—of course, due to some trouble in 
my eye, I could not read the whole of the 
Report—I did not have the heart to send 
it to my American friends saying "see 
what we are doing for the removal of un-
touchability". 

"The problems of the Scheduled Tribes 
of Assam have always been different. In 
the rest of the country, the Scheduled 
Tribes are almost assimilated into the 
body politic of the country. They are 
backward people and they must be helped 
as such but they must not be classed 
separately. The work of Hinduism and the 
work of social reform had done a great 
deal even before the advent of the British 
and these tribes have practically been 
assimilated into the main body. They 
must not be helped to become a separate 
class. The question of Assam is different. 
Even under the British rule, a distinction 
was made between the tribals of Assam 
and the tribals of the rest of the country. 

PANDIT HRIDAY NATH KUNZRU 
(Uttar Pradesh): What about Orissa? 

KAKASAHEB    KALELKAR: The 
rest should all be taken into the general 
body politic. They should be classified as 
backward but they should not be 
regarded as separate entities. The 
question of Assam is there and it has got 
to be tackled with great tact and 
consideration. 

Just one more point about the 
scavengers. I am certain this problem can 
never be solved unless we tackle it as a 
distinct problem demanding a separate 
policy. We should make a rule that no 
.man born of scavenging parents will be 
allowed to 

do scavenging hereafter. Unless we 
follow such a policy, this thing is not 
going to improve at all. It is not a 
difficult problem. The number of 
scavengers is limited. If we could 
rehabilitate so many people from East 
and West Pakistan, rehabilitation -of 
these scavengers should not be difficult. 
These people should be provided with 
alternative jobs. It is only a problem in 
the cities; because there is very little 
scavenging, work to be done in the 
villages.. Unless we adopt such a drastic 
policy, we are not going to succeed. 

As regards the prevention of un-
touchability, villages which are found to 
be harbouring untouchability should be 
fined with a collective punitive tax. It 
should be imposed on such villages or on 
those communities that still practise 
untouchability. It is not a question of one 
or two individuals. It is a question of the 
social atmosphere which is hostile. 
Therefore, wherever we find the whole 
atmosphere hostile, there should be a col-
lective punitive tax imposed on the-whole 
community or against those sections wh'o 
indulge in such things. Only by creating 
such circumstances, can we remove 
untouchability. 

MR. DEPUTY CHAIRMAN: The 
House will sit through the lunch hour. I 
request all the hon. Members who want to 
speak to be present here. 

PANDIT HRIDAY NATH KUNZRU: 
Mr. Deputy Chairman, I should like to 
state, at the outset, that I look upon the 
questions that we are discussing as part 
of the general programme of national 
integration which has received a great 
deal of attention at the hands of the 
leaders of the country during the last few 
weeks. It is surprising that although this 
problem is intimately related to that of 
national integration, no reference was 
made to it in the Chief Ministers' 
Conference which was held in New Delhi 
a few days back. If we could solve the 
problems of the Scheduled Castes and the 
Scheduled Tribes, I am sure that 



 

we would take a long stride towards the 
integration of our population. 

We have often deplored the lack of interest 
shown by the State Governments in the 
improvement of the condition of the Scheduled 
Castes and the Scheduled Tribes. The fact is 
that these Governments take up only those 
questions quickly which are of immediate 
political importance and the improvement of 
the conditions of the Scheduled Castes and the 
Scheduled Tribes is not regarded as such a 
question. If now, Sir, the Prime Minister  and 
the Home Minister can impress upon the State 
Governments the urgency of removing 
untouchability and raising the social condition 
of the Scheduled Castes and the Scheduled 
Tribes, probably they will pay much greater 
attention to the welfare schemes relating to 
these classes and be inclined a little more 
readily to accept the advice of the 
Commissioner *for Scheduled Castes and 
Scheduled Tribes. Sir, I am glad that Pandit 
Govind Ballabh Pant, accepting my suggestion, 
convened a conference of the State Ministers 
concerned with the administration of schemes 
relating to the Backward Classes. That con-
ference made some very useful 1 P.M. 
recommendations. I shall refer to two of them 
presently, but I should like to make one more 
suggestion today in order to make the State 
Governments feel that the improvement of the 
conditions of the Backward Classes is a matter 
of national importance. My suggestion is that 
the Home Minister should participate in the 
debate on the Report of the Commissioner for 
Scheduled Castes and Scheduled Tribes at 
some stage. I do not say that he should be here 
throughout the discussion. He is a very busy 
man but he should find time to take part in this 
debate before it comes to a close. I attach great 
importance to this because I feel that if the 
Home Minister sets such a wholesome example 
it will have a good effect on the States. 

Now, Sir, a word with regard to the 
recommendations made by the conference  
convened    by    Pandit    Govind 

Ballabh Pant. It suggested that a quarterly 
assessment of the progress of welfare schemes 
should be made by the State Governments. I 
hope that we shall be told how far this 
recommendation of the conference has been 
carried out. I see that six-monthly reports 
relating to the year 1959-60 from all the States 
have been received by the Commissioner for 
Scheduled Castes and Scheduled Tribes ;but 
the report for the full year 1959-60 has not 
been received from many States. 

The second recommendation of the 
conference was that a substantial portion of the 
work relating to the Backward Classes which 
was of a nature for which non-official organisa-
tions were most suitable executive agencies 
should be entrusted to them. The conference 
wanted that every effort should be made to 
encourage and develop well-established non-
official organisations. Now, I should like to 
know whether any action has been taken by the 
Government of India on this recommendation 
so far. I know, as stated by the Deputy 
Minister, that the Central Government gives 
grants to all-India institutions which are engag-
ed in work relating to tn~e welfare of 
Scheduled Castes and Scheduled Tribes but I 
understand that the Central Government is now 
considering the transfer of the funds required 
for helping such institutions to the State 
Governments and asking even the institutions 
of an all-India character to approach their 
Governments for assistance. Now, we 
complain year after year of the lack of interest 
of State Governments in the welfare schemes 
relating to the Backward Classes. How can the 
Government of India then calmly consider a 
scheme the effect of which will probably be to 
reduce the good work that is now being carried 
on through all-India institutions that are 
interesting themselves in work relating to the 
welfare of the Scheduled Castes and Scheduled 
Tribes? I hope, Sir, that such a retrograde step 
will not be taken. Having gome experience of 
the diffi- 
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persuading State Governments to give 
assistance for even good projects, I feel very 
strongly that the Central Government should 
not merely go on assisting all-India 
institutions as it is doing now but increase the 
scope of its assistance and bring in a few 
more institutions though they may not be 
technically of an all-India character but are 
really setting a kind of an example of how 
this work should be done to the whole of 
India. 

Now, Sir, I come to matters relating to the 
States. The first important question we have to 
consider is whether administrative reports are 
received regularly from the States. The 
Commissioner for Scheduled Castes and 
Scheduled Tribes has said in the introductory 
chapter of his Report that he generally finds it 
difficult to collect sufficient data relating to 
Scheduled Tribes and the scheduled areas and 
he further goes on to say in the chapter 
entitled 'Conclusions' that there have been 
inordinate delays in submitting reports by the 
Governors to the President regarding the ad-
ministration of the scheduled areas in their 
respective States. So far, only Rajasthan has 
submitted this report for 1959-60. Excepting 
Bihar and Bombay, all other State 
Governments have submitted their reports for 
the year 1958-59. Bihar, it is learnt, has sent 
its report for 1957 but a copy of that is still 
awaited by him. The administrative report for 
1957 is still due from the Government of 
Bombay. This being the state of things, I was 
rather sorry to hear the Deputy Minister make 
excuses for the inability of the States to take 
as keen an interest in carrying 'out schemes 
relating to the welfare of the Scheduled Castes 
and Scheduled Tribes as the Government of 
India does. Surely, the difficulties of the 
Government of India are not less than those of 
the States. Yet, the Government of India has 
been consistently and earnestly pressing on 
the States to regard problems relating to the 
Backward Classes as questions of national 
importance. Last year when I drew the 
attention of the Government to the inadequate 

expenditure incurred by the State 
Governments on the welfare schemes, of 
which I have spoken so many times, Shri 
Datar said that he hoped that next year, that is, 
in the year 1959-60, all the money allotted for 
this purpose would be spent. The Report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes for 1959-60 gives us very 
revealing information on this point. If one 
turns to pages 15, 16 and 17, I believe, of the 
Report, one will find that the total expenditure 
on the Centrally-sponsored schemes was to be 
about Rs. 31} crores. During the three year^ 
from 1956-57 to 1958-59, only about Rs. 9J 
crores had been spent, that is, about Rs. 3 
crores a year. Nevertheless, it was estimated 
that the expenditure in 1959-60 would be 
about Rs. 8 crores and it was further hoped 
that in the year 1960-61 the expenditure would 
amount to Rs. 14 crores. Is it at all believable 
that so much expenditure, about Z\ times the 
expenditure incurred in three years, would be 
incurred in the last two years of the Second 
Five Year Plan without incurring considerable 
waste? 

Again, take the expenditure incurred for 
which provision has been made in the State 
budgets. The total expenditure provided for is 
Rs. 59 crores. The expenditure incurred in the 
three years that I have already mentioned, that 
is, 1956-57, 1957-58 and 1958-59, is only Rs. 
23£ crores, that is, less than Rs. 8^. crores a 
year. But it was thought that in the year 1959-
60 about Rs. 12 \ crores would be spent 
usefully and it was further thought that" in the 
year 1960-61 about Rs. 19 crores would be 
usefully spent in the last year of the Plan. It is 
unbelievable that so large an expenditure 
could be incurred in two years without 
incurring a great deal of wasteful expenditure. 
And this is what the Commissioner for 
Scheduled Castes and Scheduled Tribes says 
in his Report: 

"Although it is expected that the 1-otal 
expenditure would amount to Rs. 79 crores, 
I can say with certainty that the anticipated 
expendi- 



 

ture of Rs. 79 crores is an impossibility, 
because, fi>3tly, there will not be 100 per 
cent, expenditure in every State during 
1960-61 as anticipated and, secondly) 
considerable funds from the amounts re-
ported to be sent will not, in fact, be actual 
expenditure but simply book transfers. In 
view of the same, the total expenditure in 
all the five years would, in my opinion, be 
much below and maybe roundabout Rs. 65 
crores only, leaving a big unspent balance 
of Rs. 26 crores." 

He gives instances which clinch this point. He 
says in his Report at page 166 that he feels 
bound to bring to the notice of the 
Government a matter on which he has 
received information from one of his 
Assistant Commissioners: 

"(i) During a visit to three colonies in 
two districts of one of the States, it was 
known that the houses for which subsidy 
was granted by the Welfare Department, 
were left incomplete though the State Gov-
ernment had taken it for granted that after 
the money was given to the Construction 
Committees for this purpose, the houses 
were built and money properly utilised. 

(ii) In another case relating to the same 
State, it was found that the State 
Government intimated that an expenditure 
of Rs. 67,21,500 had loeen incurred till 
31st March, 1960, against a total provision 
of Rs. 67,64,500 under the State sector and 
the Centrally sponsored Programme for the 
welfare of Scheduled Castes. But it was 
discovered that the physical and financial 
targets reported to have been achieved had 
not been actually fulfilled during 1959-60, 
as only book adjustments in respect of 
these amounts were made by withdrawing 
the money from the Treasury and 
depositing it with the Banks, etc." 

These  are not the only    examples given  
by  the  Commissioner  to  show 

how a certain jump is going to be made in the 
expenditure during the last two years by the 
State Governments. He has given instances to 
show that schemes, which were reported to 
have been carried out, were not carried out at 
all. In Madhya Pradesh, for instances, he 
reports that the State Government gave the 
information that Rs. 30 lakhs, which was 
provided for the development of com-
munications, had been spent on this object. 

When a scrutiny was made, it was found 
that not a pie had been spent on this purpose. 
Similarly, he says that the Bihar Government 
said that an establishment for weaving a silk 
named 'Tussore' had been set up, but actually 
no such institution had been established. In 
this state of things how are we to know 
whether the expenditure which the States 
claim to have incurred has really been incur-
red or not? 

Sir, as my time is up, I would refer very 
briefly only to two matters, and I will not take 
more than a minute. The first is that relating 
to the employment of the Harijans and the 
Scheduled Tribes in Government services. I 
do not want to repeat what the Deputy 
Minister has said, but I suggest that more 
efforts should be made to make a good 
selection before these people are sent to a 
training institute and then to see that they are 
kept at the training institute not for a few 
months but for a year or, if necessary, for two 
years. It is only in this way that you will be 
able to get competent men from amongst the 
Backward Classes for employment in the 
Central and State Services. If Government 
finds it necessary, it might also appoint a 
committee to go into this question and see 
what should be done to give these people 
education of the kind that is necessary in 
order to make them efficient officers. 

The last question relates to the appointment 
of Assistant Commissioners. Their number 
ought to be adequate so-that they may be able 
to evaluate the 
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connection with the Centrally sponsored and the 
State sponsored schemes. Last year we were told 
by Shri Datar that the number of Assistant 
Commissioners would be increased. Their number 
has been increased by three. I think there were to 
be 12 Assistant Commissioners, but there are only 
11 Assistant Commissioners so far. There is 
another man who has been approved by the Union 
Public Service Commission but he has not been 
appointed. I should like to know why there has 
been this delay in the appointment of this officer. 

In this connection I should like to impress on 
the Home Ministry the need generally for 
increasing the staff of the Commissioner for 
Scheduled Castes and Tribes so that they might act 
as a liaison between the State Governments and the 
Central Government and be in a position to inform 
the Commissioner of the manner in which the 
welfare schemes are being carried out and the 
speed with which they are being carried out. And 
here •as large a use as possible should be made of 
the members of the backward classes themselves. I 
have •drawn attention to this matter more than 
once, but I fear that very little attention has been 
paid to it. I have therefore, to repeat it and ask that 
the Central Government which is really in earnest 
in seeing schemes relating to the welfare of the 
Backward Classes carried out should exert the 
maximum pressure that it is capable of on the State 
Governments, and I hope that my request that the 
Prime Minister should impress on the States the 
fact that the development of the Scheduled Castes 
and Tribes and other Backward Classes of national 
importance will be conveyed to him. 

 

[THE  VICE-CHAIRMAN   (SHRIMATI      T. 
NALLAMUTHU    RAMAMURTI)        in the 
Chair], 
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"In Madhya Pradesh the entire 
provision of Rs. 30 lakhs was reported to 
have been spent on the scheme 
'Communications', during 1958-59, even 
though not a single pie had been spent." 

 
.373 RS—5. 
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"I know of no non-official study' or 
research monograph that deals. with 
this problem; nor do I know of any 
series of articles on the subject in any 
nationally known news-, paper nor 
have I heard of any special 
correspondent having been sent all over 
the country to know 
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what is happening to the Scheduled Castes 
or how they are emotionally and 
psychologically reacting to the attempt of 
their secular State to better their 
condition." 

 
In the Second Five Year Plan 90 crores of 

rupees have been earmarked for Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes. In the Third Five Year 
Plan Rs. 114 crores have been earmarked 
for the welfare of these communities, 
whereas the total Plan has been increased to 
11,600 crores. Proportionately, the 
allocation made for the welfare of the 
Scheduled Castes and Scheduled Tribes and 
other Backward Classes should also be 
increased. 
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The schemes for the welfare of the 

Scheduled Castes and Tribes are put 
through by the Centre as well as the State 
Governments. For certain programmes 
the Centre sanctions grants to the State 
Governments on 50 per cent, and 100 per 
cent, basis. In view of the deplorable 
conditions of the sweeper community in 
the States, 100 per cent, grants should be 
sanctioned to the State Governments for 
the welfare of the sweeper community. 

 

 
The Government is giving help for the 

encouragement of small-scale industries. 

 
Besides this, there is also urgent need 

to take up other aspects of this great 
problem. For example, there is the 
economic problem in which the question 
of landless labourers is to be solved. 
Many States have enacted land 
legislation but the actual distribution of 
land to these landless people i3 not given 
rapid pace. 

 
 

While the general percentage of 
literacy is going up to 42 per cent, at the 
end of the Third Five Year Plan, 
proportionately the percentage of literacy 
among the Scheduled Castes and the 
Scheduled Tribes and other Backward 
Classes is not increased; it is only about 2 
to 4 per cent. 

 
Although the amounts of scholarships 

have been increased every year, no 
advantage has been taken by the students 
belonging to the Scheduled Castes and 
the Scheduled Tribes because of the 
delay caused in making payment of the 
scholarships and the hurdles which a 
student has to face. 

The social problem has been solved to 
a small extent by the abolition of 
untouchability. But effective steps have 
to be taken towards setting up of mixed 
hostelsi mixed localities and mixed 
colonies.     (Time bell rings.) 
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A separate allocation has been made in the 
last portion of the Plan. 

 

 
SHRI M. S. GURUPADA SWAMY 

(Mysore): Madam, when I listened to the 
speech of the hon. the Deputy Minister I had a 
feeling that she was very apologetic in her 
statement. She was apologetic, naturally so, 
because the performance of the various States 
in regard to the welfare of Scheduled Castes 
and Scheduled Tribes and Backward Classes 
has not been very impressive. 

The hon. Member, Mr. Kalelkar, drew the 
attention of the House to one important 
question, that is, whether as a result of this 
spending and the various kinds of activities 
undertaken in this regard the Scheduled 
Castes and the Scheduled Tribes have come 
nearer to the rest of the Indian society. We 
have passed the Un-touchability Removal 
Act, and we have taken various administrative 
measures also to give safeguards to these 
communities. But how far have they been 
integrated socially with the rest of the 
society? And the important question is: Have 
they been integrated at all? If not, why not? 
Thert is a sizeable section of the Members 



 

[Shri M. S. Gurupada Swamy.] 
representing the Harijans and the tribal 
people in Parliament. There are 
representatives of these communities in 
the State Legislatures, the Taluk Boards, 
the District Boards and the Panchayats 
even. Various political safeguards have 
been given to these communities. But in 
spite of all that, what is the progress made 
in regard to their integration about which 
we are all exercised and with which we 
are all concerned? One-fifth of the Indian 
population consists of Scheduled Castes 
and Scheduled Tribes, and if they do not 
feel that they are integrated with the rest 
of the society, if they feel that they are 
still segregated in spite of this huge 
programme of assistance, if they feel they 
are isolated, whom are we to blame? Is it 
the Central Government? Is it the State 
Governments? Is it the society? Or is it 
the members who belong to these 
Scheduled Castes and Scheduled Tribes? 

Madam, again and again we have 
been discussing this Report, every 
year, ad nauseum even though no new 
light seems to be forthcoming, and 
the task of integration and consolida 
tion of society remains as it was. To 
be more precise, it is even deteriorat 
ing. Disintegrating tendencies, 
trends which cut away the vitals of 
Indian unity, have become strengthen 
ed during these years. I feel there 
must be something fundamentally 
wrong in our approach to the whole 
question. As Mr. Kalelkar put it, 
there is not even sufficient initiative 
taken by the communities on whom 
the Governments have been spending 
money. Perhaps, the Governments 
themselves are failing in their duty to 
look at this problem a little more 
Beriously and with a little more 
earnestness. Perhaps, if this trend 
continues, we will be spending money 
all right but will not be achieving the 
desired goals. The mere financial 
allocations, the award of scholarships, 
a few jobs in the services, and their 
representation in Parliament, in the 
State Legislatures or local boards will 
not   mean  anything.      Perhaps,  they 

may mean this only, that they may 
perpetuate their segregation and enhance 
the breach between the different sections 
of the community. 

The matter has to be studied why there 
is not much of a response on the part of 
these communities in regard to this 
matter. The Commissioner in the latest 
Report has drawn our attention to one 
important fact, namely, that the 
Scheduled classes should cultivate the 
habit of helping themselves. They should 
take initiative in the matter. It is my sad 
experience, Madam, that many 
representatives of the Scheduled Castes—
who are all honourable men—except 
trying to share the privileges given in the 
Constitution, are not taking any initiative 
in the matter of promoting the welfare of 
these communities, of their own brothers 
and sisters. I have been discussing this 
matter with my colleagues again and 
again in the past and even now, but 
unfortunately the fact remains that the so-
called leaders of these communities—I do 
not know whether they 'feel shy, diffident 
or whether they have a lack of res-
ponsibility, whatever may be the rea-
son—are not showing that sense of 
purpose and sense of service which is so 
necessary for the upliftment of their own 
classes. It it high time these people, 
friends of ours, realise their 
responsibility. 

Secondly, the Report refers to the 
Backward Classes. The hon. Mr. Kalelkar 
was perhaps not wrong. What he isaid 
today1 was perhaps correct and we 
appreciate the approach he made to this 
important question of Backward Classes. 
Community, caste or narrow creeds 
should not form the basis of deciding the 
Backward Classes. That is very true and 
we accept it. But the hon. Member 
himself was the Chairman of the 
Backward Classes Enquiry Commission 
some time past. He has produced a 
voluminous report and what he and other 
members of the Commission did perhaps 
the hon. Members are aware of. The most 
important basis for classifying the people 
into Backward 
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Classes was considered to be the caste to which 
a man or woman belonged. The caste was 
considered to be one of the important criteria on 
which backwardness was    decided.    The 
report proceeds on the ground that there is no 
other reasonable criteria to classify the society 
into classes.    Some time "back the 
Government of Mysore,    to -which the 
Commission makes a pointed reference in the 
report, appointed a committee to submit    its 
views on the classification of backward   
classes. There was an interim report and now 
there is the final report.   What do we find 
there?    We find to our astonishment that the 
caste has been taken as the basis, because 
according to them there is no other possible, 
reasonable basis for classifying the 
communities for the pe'ople.   And the net 
result is, as Mr. Kalelkar put it, certain castes 
have been  bracketed     as progressive such as 
Brahmins or one or two other minor 
communities and    all the rest have    been      
bracketed      as      nonprogressive or 
backward.    Where are we leading to if that is 
the position? When we are thinking of making 
distinctions  made  on     caste  and creed penal, 
when we    are    contemplating legislation to 
give effect to    it, why do   we   permit    such    
reports    and decisions    based    on    such    
reports? Perhaps, there seems   to be no    co-
ordination of outlook    between    the Central  
Government     and the  State Governments in  
this matter.    Before the question of national 
integration is tackled and before national unity   
is ushered in, the main    prerequisite is an 
integral approach, of a joint action on the part 
of both the Central and the State Governments. 

Madam, as Mr. Kunzru pointed out in the 
Report, there have been a number of lapses 
and lot of delays in the functioning of the 
departments dealing with welfare projects. He 
pointed out—I think it has been brought out 
by the Commissioner himself in the Report—
that the financial provisions provided for the 
various schemes and various projects have not 
been fulfilled in time according to schedule, 
according to a phased 

programme because there • is no adequate 
machinery at the State level or at the Centre. 
The Centre depends upon the States for 
carrying out the various activities. But the 
States do not normally respond to the 
directives of the Centre. They even fail to 
send periodical reports. Madam, it is amazing 
that the Governor, who is ostensibly known to 
be a man who is to devote himself to 
ostentatious purposes in the State, does not 
find sufficient time to visit the Scheduled 
areas and send a report to the President, even 
though it is obligatory. 

My friend, Dr. Kunzru, drew the attention 
of the House to the need for strengthening 
sufficiently the staff of the Commissioner. I 
think that is very necessary in view of the 
colossal work involved. Any retrenchment of 
the staff or any economy in this matter should 
not be permitted. I feel strongly that sufficient 
staff has to be given to the Commissioner. We 
should then watch the various things that he 
will undertake and that he will   do  hereafter.    
Finally,   I    hope 

that when the next report is 2 P.M.     
discussed in the House, there 

will be better performance by the 
Ministry, that there will be no apology as such 
and there will be no pleading on behalf of the 
States and I wish that the entire machinery 
will be properly geared up for the goal that 
has been set in the Third Plan. 

THE VICE-CHAIRMAN (SHRIMATI T. 
NALLAMUTHU RAMAMURTI): There are a 
number of speakers. I would therefore request 
that each Member confines himself or herself 
to 15 minutes. 
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DR. A. SUBBA RAO (Kerala): I 
am not confident that I would be 
able to cover all the points within the 
limited time that I am allotted. The 
Commissioner himself admits that the 
Report is not comprehensive and may 
not present a complete picture for the 
reason that the State Governments 
and the Union Territories administer 
ed by the Central Government have 
not thought it fit or proper or neces 
sary to submit to the Commissioner 
all the necessary and up-to-date 
details. Even the reports sent by the 
respective administrations are full of 
inaccuracies. As Pandit Kunzru point 
ed out, in certain cases, there were 
certain patent inaccuracies. Certain 
amounts were shown to have been 
spent whereas actually they have not 
been spent at all. They were mere book 
adjustments. This shows how lightly 
the State Governments and even the 
Centrally-administered Territories 
take up this huge problem, this important 
problem, of improving the conditions of the 
Scheduled Castes and Scheduled Tribes. I 
want the Home Ministry to insist that the 
State Governments and the Union Territories 
should send their reports in time in the future. 

Now, Sir, the implementation of these 
welfare schemes is done by the State 
Governments. These Governments will have, 
therefore, to take more interest. In order to 
facilitate the State Governments to take some 
more interest in this matter, I suggest that the 
State Assemblies should also discuss this 
Report and I further suggest that 'for this 
purpose, this Report should be published by 
the respective State Governments in the 
regional languages. The State Assemblies can 
then discuss this Report and send the whole 
thing to the Commissioner so that we have am 
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idea of how the mind of the Legislators is 
working in regard to the implementation of 
the programme as a whole. 

Another suggestion that 1 would like to 
make is that this Report should contain in the 
end, just before the recommendations of the 
Commissioner, a chapter to show how many 
of the recommendations suggested by him in 
the previous year were implemented by the 
respective State Governments, how many 
were not implemented and what were the 
causes given by the respective State Govern-
ments. 

The other point that I would like to suggest 
% this. The Minister himself said that the 
Commissioner at present has no effective 
power over the implementation of the 
programme. I feel, Sir, that he must be given 
more powers. According to the Constitution it 
is not possible. But whatever it is, the 
suggestion is there in the conclusion. This 
could be favourably considered and necessary 
orders passed as early as possible so that he 
might have at least certain authority in the 
implementation of the programme. 

Madam Vice-Chairman, removal of 
untouchability in my opinion is very 
intimately connected with the economic 
improvement of the Scheduled Castes and the 
Scheduled Tribes. Mere propaganda or even 
meetings organised either by the 
Governmental agencies or the non-official 
agencies will not help unless and until the 
aspect of economic advancement also is given 
proper consideration. I am not in favour of 
popularising tha>e formal functions too much 
functions like the celebration of 'Harijan 
Week' and so on. I am not deprecating all 
these things but generally in our area, as far as 
my experience goes these weeks are 
celebrated in a very formal fay, the next day 
the very people who gave big lectures the 
previous day quietly forget all that they have 
said. Hence, I feel that more and more 
attention .should be paid towards organising 
certain agencies to protect 

the rights of the Scheduled Castes and the 
Scheduled Tribes. A more deterrent 
punishment should be awarded in cases where 
untouchability is practised. In our parts, even 
today, the remnants of big samaradhanas in 
the temples or feasts in some high caste 
Brahmin's house are distributed to the 
Harijans. I think that it is an obnoxious 
custom and a legislation is absolutely 
necessary to ban this custom and to ban those 
people who try to degrade human dignity. It is 
not the fault of the poor Scheduled Castes or 
the Scheduled Tribes who take that dole. But 
it is a stigma on the society that these people 
should think too highly of themselves and 
distribute the remnants to those unfortunate 
people. So, some sort of legislation to curb all 
these unsocial acts has to be brought about 
and organisations have to be encouraged to 
fight out the right to implement this legis-
lation effectively by helping these poor 
unfortunate people. 

Now, Madam, the majority of the 
Scheduled Castes and Scheduled Tribes are 
agricultural labourers. Their conditions and 
their social status are well known; I need not 
go into details and depict their low economic 
level or their degrading position in society. 
This has been brought out also by the 
Agricultural Labour Enquiry Committee. 
They have been neglected in these two Plans; 
their wages are declining and their 
indebtedness is increasing. So, one of the 
primary things for improving the economic 
condition of the vast majority of the 
Scheduled Castes and Scheduled Tribes is a 
comprehensive land legislation. From the 
Report we see that some of the States have en-
acted certain legislation but those legislations 
contain so many loopholes that these poor 
unfortunate agricultural labourers are being 
evicted by the use of those very legislations 
which have been enacted to stop such 
evictions. These legislations appear to be very 
good but the process of their implementation 
is so cumbersome that it is very difficult for 
these agricultural    labourers    to    establish 
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[Dr. A. Subba Rao.] their right. It is 
with my experience —limited though it 
might be—of working in the Kisan 
Sabha that I am asserting that it is very 
difficult to prove that an agricultural 
labourer has been in a particular plot of 
land and to establish his right. 

Now, with regard to minimum wages, 
some States have fixed minimum wages 
while some have not even taken the 
trouble to fix minimum wages. In some 
places where it has been fixed they have 
not taken care even to see that the 
minimum that is fixed is not below what 
is generally being paid there. So, that has 
to be gone into. Even the process of 
implementing the law of minimum 
wages is cumbersome and difficult. For 
example, they have got to register 
themselves into a registered union. It will 
be very difficult in a village where the 
people may not even know about the 
legislation itself. And in such cases to 
organise themselves and then to ask for 
the implementation of minimum wages 
law is not practicable. So, the process of 
implementation must be made easier. 

Then there is the distribution of waste 
lands by the Government. The 
Government professes that it has 
distributed a lot of waste land to these 
landless labourers but unfortunately even 
today we find that a vast majority of 
these people have yet to receive it. They 
do not own even a small piece of land 
where they can at least reside and have a 
shelter of their own. So, this process of 
distribution of waste land to these 
labourers should be expedited. 

With regard to legal aid, it has been 
brought out in the Report that many of 
the States give legal aid but the amount 
earmarked for the provision of legal aid 
is too meagre and even the amount that is 
earmarked has not been spent fully. Out 
of Rs. 1,66,797 earmarked for Scheduled 
Castes only Rs. 45,000 have been spent. 
This itself reveals that while on paper we 
have got provision for giving legal aid to 
these poor unfortunate people, it is not 
being implemented. 

So far as cottage industries are con-
cerned, we have got many training 
centres run by the Khadi and Village 
Industries Board and other institutions. 
But if there is no follow-up after the 
training, then it will be a waste of money. 
So, I would like these training centres to 
be converted into production-cum-
training centres. This suggestion has been 
made by different bodies and I hope that 
the Government will look into this so that 
they may not waste their money on this 
training. For example, there was a basket 
training centre in our area. There the 
Scheduled Caste people were trained for 
a period of three years but later on there 
was no follow-up and the result was they 
went back to their old profession without 
getting any benefit out of this training. 

Madam. I have got a last point with 
regard to education and that is with 
regard to reservation for higher training 
in some of these private institutions. In 
our State especially the higher education 
is given by private institutions. I do not 
say that they should throw open their 
entire institution to these Scheduled 
Castes and Scheduled Tribes. But the 
position is that in some places they 
demand monetary assistance in order to 
build up the funds for the institution. So, 
I feel that the Government should insist 
that at least a small percentage of the 
seats should be reserved for these 
Scheduled Castes and Scheduled Tribes. 

SHRI DAYALDAS KURRE (Madhya 
Pradesh): Madam Vice-Chairman, the 
Commissioner for Scheduled Castes and 
Scheduled Tribes holds a very important 
position. It is through him that the 
President, the Parliament and the 
Government of India are kept informed 
of the progress of the several schemes 
implemented for the welfare of the 
Scheduled Castes, Scheduled Tribes and 
other Backward Classes. He has also to 
maintain contacts with the State 
Governments and Union Territories and 
evaluate the progress of the welfare 
schemes undertaken by them. No doubt 
his responsibilities are great. 
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He submits his annual Reports to the 
President through the Ministry of Home 
Affairs. We have before us the Report for the 
year 1959-60 for discussion. It is an important 
Report because this Report is meant for help-
ing Government of India in the discharge of 
their responsibilities in regard to the welfare 
of the Scheduled Castes, Scheduled Tribes 
and other Backward Classes. It is to be seen 
how far this Report has been able to achieve 
this fundamental object. 

I must say that the Commissioner for 
Scheduled Castes and Scheduled Tribes has 
taken much pains to prepare this Report. It 
contains many valuable informaition. It gives 
details of achievements, both physical and 
financial, under Education, Economic 
Uuliftment, Co-operation, Medical Aid, 
Housing, Communications, etc. The 
qualitative assessment of work has been done 
very well. But I must point out that the Report 
does not contain information on the following 
points which are very important to assess if 
any economic upliftment has been done or not 
and on which the future plan and programmes 
depend: 

In States having scheduled areas, Governors, 
under the Fifth Schedule to the constitution, 
have powers to make regulations for peace and 
good government of the scheduled areas and in 
particular in relation to the transfer of land by 
or amongst the members of the Scheduled 
Tribes; to the allotment of land to them and to 
the protection of tribals against exploitation by 
moneylenders. This power has to be exercised 
in consultation with the Tribal Advisory 
Council. -The Report does not indicate how far 
and in what manner the Governors' powers 
have been exercised in the States and how far 
the tribals have been protected from social 
injustice and exploitation. To my knowledge 
the tribals are still heavily in debt and the 
benefit of the welfare activities will not go to 
them unless they 

are first protected from the clutches of the 
moneylenders. The impact of the welfare 
programme on the minds of the Scheduled 
Castes and Scheduled Tribes is not indicated. 
How far the programme is informally helping 
the most needy and the most neglected 
amongst the Scheduled Castes and Scheduled 
Tribes is not indicated. Irrigation is very 
important for intensive cultivation. Adequate 
irrigation facilities, both minor and major, 
must be provided. We do not find in this 
Report how far such irrigation facilities have 
been provided in the scheduled areas of 
various States by the irrigation and tribal 
welfare department. We would like to know 
whether the members of Scheduled Caste and 
Scheduled Tribe families actually benefited 
and the area in acres brought under irrigation 
each year. The States must be given to under-
stand the implications of employment 
statistics relating to Scheduled Castes and 
Scheduled Tribes in the various States. On 
page 146 of the Report, the Commissioner 
says that most of the State Governments failed 
to furnish complete information showing the 
representation of the Scheduled Castes and 
Scheduled Tribes vis-a-vis other employees in 
their service and in the service of semi-
Government and local bodies. Progress cannot 
be assessed, nor can we judge it the State 
Governments are giving due consideration to 
the representation of them, unless complete 
information is furnished. 

Regarding education I must say that there is 
always delay in the disbursement of 
scholarships. This Report must give concrete 
suggestions for avoiding much delay. On page 
47 of the Report, it is stated that 12 overseas 
scholarships lapsed during 1959-60 due to 
delayed decision by the Ministry of Education. 
I would like to know further details about this 
delay and whether the 12 lapsed scholarships 
can be made available in future. 

In connection with the activities of non-
governmental agencies in the field: 
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of education I would like to say a few 
words. There are a few nongovernmental 
agencies which are working to spread 
education amongst the Scheduled Caste 
people. Out of them I know personally of 
the Madhya Pradesh Harijan Education 
Society. Under this Society there are more 
than 1,000 Scheduled Caste and other stu-
dents. They are getting proper education in 
various institutions. They are running in 
private buildings. They have no buildings 
of their own. They are rented buildings. So 
far as their boarding and maintenance 
grants are concerned, it is very meagre. As 
far as I know, they get at the rate of Rs. 12 
per boy, per month. Nowadays it is very 
difficult to run the hostels on such a very 
meagre sum. So, I humbly suggest that the 
maintenance and boarding grant from the 
Government of India should be increased. 
So far as their residential houses are 
concerned, some funds should be allotted 
for the construction of hostel buildings 
also, so that the students belonging to 
Scheduled Castes and other non-
Scheduled Caste students could get proper 
benefit. These institutions are doing very 
well in the field of removing 
unltouchability. I am concerned with one 
institution in which more than 300 
students are studying and out of them 
about 75 students belong to Scheduled 
Castes. They are living together, residing 
together and eating together. By this 
means they are doing away with un-
touchability. So, at least a fund should be 
earmarked to help these students. 

Lastly, I would conclude my speech by 
saying that without a careful study of the 
Report, Parliament cannot get a true 
picture of the progress made.    Thank 
you. 

SHRI P. N. SAPRU (Uttar Pradesh): 
Madam Vice-Chairman, we have been 
hearing during the last few months a 
great deal about national integration. We 
have been talking of emotional 
integration. Now, here is a field which  
offers  itself  for  emotional  in- 

tegration. We want to pursue a policy 
which would emotionally integrate the 
so-called Scheduled Castes with us. From 
that point of view this Report is of 
considerable importance and the 
Commissioner for Scheduled Castes and 
Scheduled Tribes deserves our thanks for 
the painstaking manner in which he has 
discharged the heavy responsibilities cast 
upon him. 

One of the things which struck me 
while I was going through this Report 
was that he was not receiving as much co-
operation as he is entitled to from State 
Governments. His reports would be more 
punctual and his reports would be more 
accurate if he got information in time. He 
has made a legitimate complaint that not 
all State Governments are punctual and 
accurate in their comments or remarks 
made to him. He has also referred to the 
question of temple entry. I hardly go to a 
temple. I am not very much interested in 
temples, churches or mosques. But 
temples, churches and mosques are 
symbols of something very deep. They 
are symbols of the spiritual equality of 
man and from that point of view it is very 
important that this question of temple 
entry should be taken up seriously. It is a 
matter for shame that there are temples in 
which the depressed classes cannot even 
now, after so many years of 
independence, find entrance. The 
Constitution gives that right, of course, 
but it does not give them the right to enter 
private temples. There are ways in which 
you can get over the articles of the Con-
stitution, and it is a question which cannot 
be ignored. 

Then, I find that provision has been 
made for their legal aid. I should like 
provision to be made for legal aid for all 
poor and depressed class people in this 
country, but it is amazing that a sum 
actually allotted for legal aid was not 
fully spent. I do not know how and why 
that happened. Also I think for the 
administration of   these 



989         Nm* Annual Report [ 21 AUG. 1961 ] for Scheduled  Castes 990 
0} the Commissioner and Scheduled Tribes 

amounts the co-operation of the lawyers 
should be sought. It is not enough to entrust 
this work to social welfare workers. 

Then I would like to point out that  while we 
are having a Commission appointed for the 
evaluation of work done for the welfare of all 
Scheduled Tribes, no such Commission has 
been appointed to evaluate the work done "for 
the Scheduled Castes. After ten years the 
reservation of seats to which ire agreed rather 
reluctantly and with some misgivings and 
hesitations last year will disappear. It is 
therefore,  of importance that we should know 
first-hand what is the amount of work which 
has been done so far for these classes. We 
should know the problems which we shall 
have to face before the next ten years are over. 
Therefore, I think the question of a 
Commission which would deal with the 
problems of the Scheduled Castes will he 
taken up in right earnest and that We shall 
have a communique announcing the 
appointment of a Commission at an early date. 

The Commissioner complains that he has 
not enough assistance. He "would like to have 
more Assistant Commissioners to whom he 
would like to delegate some of his executive 
powers. It is only with a proper and adequate 
staff that tangible results can be achieved. 
Therefore, from that point of view it is 
important and desirable that the Commissioner 
should be given more Assistant Commission-
ers. 

Then, we have in the Third Five Year Plan 
reserved a sum of about Rs. 114 crores for the 
welfare of these classes. The total Plan 
expenditure is in the neighbourhood of Rs. 
11,600 crores. In the Second Five Year Plan -
the allotment was Rs. 90 crores. One  would 
have thought that in the Third Tlan a greater 
sum than has actually been allotted would be 
reserved for these Scheduled Castes and 
Scheduled Tribes. 

Then there is a matter in regard to -which I 
would like to say a word. We 
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had yesterday or the day before a discussion 
on the Khadi and Village Industries 
Commission (Amendment) Bill. Now, we all 
want to encourage cottage industries and 
handicraft industries, but there are some 
industries which traditionally the Scheduled 
Castes have been accustomed to carry on. 
There is, for example, the leather industry in 
which they have for one reason or another 
specialised. Now, we have big leather 
manufacturing concerns in the country. But 
what is the assistance that we are giving to the 
small men who are carrying on this leather 
industry? This is a field in which assistance 
from Government is needed. 

Then, I would like to say that an effort 
should be made by us to see that the number 
of persons belonging to these classes who join 
our superior services increases. We cannot do 
that artificially. We cannot just lower 
standards, but we can help them edu-
cationally. We have started a school for the 
training of Scheduled Caste candidates at 
Allahabad. Probably, it has been yielding the 
best results that were expected from it. But 
why cannot we have a few other eentres such 
as the one We have at Allahabad in other 
places also? I must make it however clear that 
once a man enters a service, there can be no 
question of reservation so far as promotions 
are concerned. So far as promotions are 
concerned, they can only be based upon actual 
merit. We have reserved a certain number of 
posts for the Scheduled Castes in our services, 
but after they enter the services they must 
compete on equal terms with others. 

Just one word more and I have done. When 
I was working on the I.A.S. Special 
Recruitment Board, I was particularly struck 
by the attitude of one of the Scheduled Caste 
candidates. He was one of the most brilliant 
men that we came across during our 
interviews. He created a great impression on 
us. He had half an hour with us. When he was 
leaving U3, he made one request; he said: 
"Sir, 
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select me if you think that I am as good as any 
other candidate, but I would not like you to 
select me if you think that I do not satisfy the 
standard which you require from other candi-
dates. I do not want to take shelter behind the 
reservations which are there for the Scheduled 
Castes.'' I think that showed a great amount of 
self-respect on the part of this individual, and 
I would like that sort of thing to develop 
among the Scheduled Ca3tcs. ("nterruptwm). 
He was high up in the list. 
SHRIMATI SAVITRY DEVI NIGAM ("Uttar 
Pradesh): Madam Vice-Chairman, as I went 
through the pages of this very ably drafted 
Report, the Ninth Report of the Commissioner 
for Scheduled Castes and Scheduled Tribes, a 
sort of question flashed into my mind as to 
what was in the minds of the framers of this 
Constitution when they put article 338 in it. 
Did they put this article in it so that year after 
year the same type of identical report would be 
published to which no attention would be paid 
even by the responsible persons of the States? 
Did they put this article in the Constitution so 
that year after year the very good work done in 
some areas would be mentioned but no heed 
would be paid by the States or by the 
responsible personalities to fulfilling those 
recommendations or to implementing those 
recommenda-3 P.M. ' tions? Madam, when I 
went through this article, article 338, I became 
quite convinced that the framers of the 
Constitution had a very clear picture and their 
aim of putting this article in the Constitution 
was to see that this Repo'" m;ght create a 
revolution in the lives of these unfortunate 
brothers of ours; they had a very specific 
purpose in doing so. They have mentioned it 
very clearly in article 340: 

"The President may by order appoint a 
Commission consisting of such persons as 
he thinks fit to investigate the conditions of 
socially and educationally backward classes 
within the territory of India and the 

difficulties under which they labour and to 
make recommendations aa to the steps that 
should be taken by the Union or any State to 
remove such difficulties and to improve 
their condition   ..." 

The question before us is whether that 
purpose has been fulfilled or not and how far 
we have been successful in fulfilling that 
purpose. I happened: to see the page in which 
it has be;>n mentioned that the Governors' 
reports are not received in time and that even. 
this evaluation is not being done properly. The 
hon. Minister very rightly-pointed out that it 
was a State subject but I would like to know 
whether it is not the responsibility of the Home 
Ministry to persuade those States. Why not 
such responsible people like Governors send 
reports on the Scheduled Castes and Scheduled 
Tribes in time? I would suggest that a special 
conference of all the Chief Ministers and the 
Governors should be convened to set right this 
disgusting state of affairs. Unless they are 
persuaded to carry out the recomendations pro-
perly, this Report will not be fulfilling any 
purpose. I am qu:te surprised to note that even 
when the Government itself has appointed the 
Commissioner for Scheduled Castes and 
Scheduled Tribes, it is not giving that co-
opera-tion to that organization as it should. 
Since it is the declared policy of the 
Government to make 80 per cent, of the posts 
of the organization permanent, there is no 
reason why the percentage of posts which have 
continued in this Commissioner's organization 
for more than three years should not be made 
permanent without any delay. It has been 
mentioned' again and again in the Report that 
Assistant Commissioners will be appointed in 
the areas but I would like to know why those 
appointments have not yet been made. What 
are the reasons? Why even such 
recommendations which are within the 
purview of the Central Government could not 
be fulfilled? In the same way it has been 
mentioned on page 13 that the money 
budgeted and allotted for such schemes has not 



 

been spent and that the progress is very very 
slow. I would like to know what the Home 
Ministry has decided to do about it. Why even 
the money budgeted for and allotted is not 
being spent properly? On page 13, it has been 
mentioned: 

"The consensus of opinion at the 
conference was that the s!ow rate the 
development activities was due to the 
following reasons: 

1. Inadequacy of preliminary 
planning and arrangements for 
implementation of approved 
schemes. 

2. Inadequacy of arrangements 
for collecting progress reports in 
time so as to serve as a basis for 
periodical reviews of the situa 
tion and initiation of special 
measures to achieve the target.'' 

I would like to know why this is not being 
done. I would also like to know what steps 
have been taken to ensure that progress reports 
regarding the implementation of the welfare 
schemes are accurate and are received in time. 
The States should be asked to indicate the 
progress rate and also whether the amount has 
been actually spent or not. 

T am glad that the distribution of 
scholarships has been decentralised. It is a 
good thing but I would like to know whether 
Government has tried to find out whether all 
the difficulties which the students have to face 
have been removed. I would like to say that 
these difficulties have not been removed in 
spite of the fact that the States are distributing 
the scholarships because these students have 
to pay their fees; even when they do not re-
ceive their scholarships, the educational 
authorities demand their fees. Why should not 
the school authorities be asked to deduct their 
fees when these students get their 
scholarships? Another very great difficulty 
which these students are facing is that if a 
student is studying in some other State, he is 
not given any scholarship at all. To facilitate 
such students, this types of arrangement 
should be made that if they go to study in 
some other 

State, there would be no difficulty in getting 
their scholarships, and it is within the power 
of the Central Government to make such 
amendments in the rules. 

On page 19 it has been mentioned that while 
in 1957 in the Centrally-administered schemes 
of education the money spent was about Rs. 
42 lakhs, in 1959 it was reduced and it came to 
Els. 25 lakhs. The same thing has happened in 
the State sector schemes In 1957 it was Rs. 
286 lakhs but in 1959-60 it has been reduced 
to Rs. 179 lakhs. Madam, I need not repeat 
that if we want to create a real revolution in 
the lives of these unfortunate brothers of ours, 
if we really want to see that they stand on their 
own feet, the most important thing is 
education. All the schemes put together on the 
one side will not be doing so much good to 
these people a3 education itself. I would like 
to know why the expenditure has been reduced 
instead of being increased. I was under the 
impression that the expenditure on educational 
schemes would be increased slowly and 
gradually he-cause this is the only method of 
making them self-supporting. I am quite 
surprised that this disgusting state of affairs is 
being continued. 

One pages 31 and 32 it has been mentioned 
that a list of villages where untouchability is 
being parctised is not being maintained in 
spite of a number of circulars that are being 
regularly sent by the Commission and that no 
attention is being paid to it. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

Many States have not kept such a list. 
Unless such a list is there, how can 
untouchability be removed? 

Sir, lastly I would like to ment'on about one 
thing. The unfortunate and most disgusting 
practice of carrying the night-soil on the 
head—during all these ten years, almost every 
year, invariably every Member of this House 
has been speaking on that—should be stopped    
and    should    be   banned.   I 
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the States or the municipalities or the 
corporations had not been co-operating with 
the Home Ministry, the latter could have done 
it on their own initiative or could have given 
them the necessary grants. Sir, I think it is the 
most immediate work to be done so that this 
inhuman practice is stopped. I was quite 
surprised to hear the other day that even now 
in all the prisons night-soil is removed by the 
prisoners on their heads, at least in the prisons 
which are under the Home Ministry. This 
practice should have been abolished long ago 
and a sort of model should have been shown 
by the Home Ministry. Otherwise, if the 
recommendations and instructions of the 
Home Ministry are not followed by the States, 
we cannot complain about it because they can 
say that the Home Ministry itself has not taken 
any lead or initiative in ban. ning this practice 
in their prisons. I was also told—I do not 
believe that it could be true—that in the 
prisons themselves there are no sweepers and 
that they get people belonging to the 
Scheduled Castes transferred from other 
prisons or they get some Hari-jans and get the 
work done in the prisons. I do not believe that 
it could be true, but even if it is true, this 
practice should be abolished in the prisons 
immediately. 

Then, Sir, ............  
MR. DEPUTY CHAIRMAN: That will do. 
SHRIMATI SAVITRY DEVI NIGAM: I 

have many other things to say but the time is 
short. 

Lastly, I would like to say only this. I 
congratulate the Commissioner for Scheduled 
Castes and Scheduled Tribes and congratulate 
again the Madam Home Minister for the 
interest she has been taking in this subject. I 
would also like to add that more efforts should 
be made by the Home Ministry to make the 
States accept these recommendations and 
implement them as soon as possible. 

SHRI MAHESH SARAN (Bihar): Mr. 
Deputy Chairman)  Sir, we are grate- 

ful to the Commissioner for giving us lucid 
and detailed reports every year, but I am sorry 
to find that in, spite Of his reminding in every 
Report that the State Governments do not send 
reports regularly, the practice continues. I do 
not know what is to be done and how it can be 
stopped. It is for the Home Ministry to 
consider. The Home Ministry cannot say that 
the States have to look after themselves. There 
must be a certain check, and we should really 
get detailed reports in time every year. 

Sir, the next question which is very 
important is that financial targets should 
correspond to physical targets. We find that a 
lot of money is earmarked every year for 
different items for the uplift of Scheduled 
Castes and Scheduled Tribes, but what we find 
is that, every year, most of the money is spent 
in the last quarter. Very little is spent in the 
first, second and third quarters. If this state of 
affairs goes on, how can one expect good 
results? In a hurry you cannot expect to spend 
all the money in one quarter. That money is 
transferred from one head to another and 
shown as spent. Therefore, my submission 
would be that the staff of the Commissioner 
should be increased, and they should be asked 
to see regularly that the preformance every 
quarter is properly done. 

Now, Sir, one of the most important things 
that strikes me is this. We are aiming at 
improving the condition of the Scheduled 
Castes and the Scheduled Tribes and the other 
backward people, but at the same time we are 
not going to continue to have the separate 
identity of the Scheduled Castes and 
Scheduled Tribes, so that all those schemes 
which are only meant for the Scheduled 
Castes and Scheduled Tribes should be 
relaxed, and other financially backward com-
munities should be taken into them. Take for 
example the cottage industries. They should 
not be open only to Scheduled Castes and 
Scheduled Tribes; the other people living 
close by, the poor people,  should  also    be 



 

allowed to join the industries along with 
them. Otherwise, instead of trying to integrate 
the Scheduled Castes and Scheduled Tribes, 
we are creating a separate class altogether, 
and that is going to be harmful to the country 
and to the nation. 

Then, Sir, take for example the educational 
institutions where we have hostels. In these 
hostels the practice should be that non-
Harijans also may stay there. In deserving 
cases they should also get scholarships so that 
they may also be induced to come and stay 
and dine together in the hostels. This was the 
practice which was being followed by the 
Ministry, but I find that it is not being 
followed everywhere. For example, there is an 
institution called Ishwar Saran Ashram at 
Allahabad where, for some years, money was 
paid by the U.P. Government for giving 
scholarships to hostellers. Now for the last two 
years it has been stopped only in the case of 
non-Harijans. This is a very wrong practice. I 
would submit that if you really wish that 
united nation should spring up after some 
time, it is necessary that in these institutions 
scholarships should be given also for other 
non-Harijan students who are willing to stay 
and dine and live together with the Harijans. 
Therefore, my submission is that even if the 
U.P. Government is not prepared to give that 
amount, or is causing difficulties in the 
payment of that sum, it should be paid by the 
Central Government as in the case of the 
Harijan Sevak Sangh. The Central 
Government pay a certain sum to the Harijan 
Sevak Sangh and the latter pays the scholar-
ships to the non-Harijan hostellers—to some 
Rs. 5/- and to some Rs. 10|-. 

Now, Sir, another point that strikes me as 
very important is the education of the 
Scheduled Castes and Scheduled Tribes. Now, 
Sir, we are spending a lot of money over it, 
but whether we are getting the result that is 
necessary is the question^ From 1956 to I960 
Rs. 16,88,83,064 were    spent in    the State 
and   Cen- 

tral sectors on education, and in 1959-1960 
Rs. 2,57,81,840 were paid to 61,962 students 
as post-Matric scholarships. My submission is 
that this huge amount which is spent on 
education should be so spent that it becomes 
useful. We should not only produce 
Matriculates, we should not only produce 
graduates, but we must also produce 
technicians and we must spend more money 
on technological institutions, and the practice 
of giving scholarships to all the students who 
pass the Matriculation examination should 
stop. It should only be given to those who 
have the capacity to study further, and not to 
each and every student. 

Another question, Sir, is about the 
proposition that a certain percentage of seats 
should be reserved for the Scheduled Castes 
and Scheduled Tribes in educational 
institutions and in Government services. I 
quite agree. It is absolutely necessary that it 
should be there. I also agree that for them 
there should he some relaxation of age limits. 
But I am not prepared to agree that in their 
case the standard of examination should be 
lowered, because that affects the efficiency of 
administration, and therefore I would humbly 
submit that these Scheduled Caste and 
Scheduled Tribe students should be trained up 
for a year or two, and they should be so 
trained up that their educational qualifications 
and their standards are equal to the others  .   .   
. 

SHRI B. D. KHOBARAGADE: They are 
far superior even. 

SHRI MAHESH SARAN: If they are 
superior, so much the better. What I say is that 
at least their educational qualifications should 
be equal to those of others, and there should 
be no lowering of standards in their case. 

In the matter of economic advancement of 
the Ccheduled Castes, Scheduled Tribes and 
other Backward Classes, we do have detailed 
reports about them, but some    prepress    has 
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certainly been made. It is gratifying to note 
that more attention in this respect is being paid 
to Scheduled Tribes, and that arrangements are 
being made to settle them at one place. They 
used to have shifting cultivation. They used to 
move about cultivating at different places at 
different times, but now efforts are being 
made to make them stay at one place and give 
up shifting cultivation. This is a step in the  
right  direction. 

Then, Sir, one point which is important is 
about wells. I have gone round some places 
and I find that people of the Scheduled Castes, 
like Chamars, Domes, Bhangis, etc., have 
dingy kutcha wells, and these wells are not 
even disinfected. And naturally they become 
unwell, because of the dirty water they drink. 
Therefore, 1 think the Home Ministry would 
do well to pay more attention to the con-
struction of pucca wells, which is essential so 
far as their health is concerned. Unless 
attention is paid towards this question, I do not 
think that we shall be making good progress. 

Now, Sir, the removal of social disabilities 
is not making much progress, and my own 
impression is that laws alone will not be able 
to help us to remove this evil. Similarly, things 
like the question of temple entry, of common 
restaurants, can be solved by creating a band 
of workers who will go round and do 
voluntary service. Therefore, Sir, my 
submission is that this is a question which 
requires very careful consideration and 
towards this end the all-India Central 
organisation should be helped as much as 
possible so that they might cairry on this work 
and try, in the short period of nine years from 
now, to remove this great slur on the Hindu 
community. 

For this, Sir, it is necessary that ample 
grants should be given to all-India Central 
Organisations. I am sorry to find a provision 
of matching grant that a voluntary 
organisation has to pay. I cannot understand 
from where  the   organisation  can  find  this 

matching grant. They are poor people who are 
imbued with the idea of service. They go 
round, preach and try to help the downtrodden 
people and they are asked to give a matching 
grant. From where are they to get a matching 
grant. They are giving their • life-blood. They 
are doing everything for tlie upliftment of the 
downtrodden and the Home Ministry wants 10 
per cent, matching grant from them. There was 
a time when these voluntary organisations used 
to get some money as subscription but those 
days have gone. Now it is absolutely 
impossible for anybody to get any money for 
matching grant. Therefore, my submission 
would be that this question of matching grant 
should go and they should be helped liberally 
with money so that this work may go on 
uninterrupted. 

Sir, I was talking about the Ishwar Saran 
Ashram at Allahabad which is doing good 
work. In 1956-57 for the removal of 
untouchability they were given a grant of Rs. 
90,000. I should like the Deputy Home 
Minister to listen to my submission. 

SHRIMATI   VIOLET   ALVA:    I   am 
listening. 

SHRI MAHESH SARAN: It was reduced to 
Rs. 64,000 in 1957-58. I hope the Government 
knows that the Ashram is doing good work. 
Instead of being encouraged, the grant was 
lowered to Rs. 64,000. In 1958-59 it was 
further brought down to Rs. 40,000. Of course, 
now in 1959-60 they are getting Rs. 62,280. 
But my humble submission would be that if 
their work is satisfactory, if the work is 
approved, if the work that they are doing is 
really good, a higher sum should be given to 
them to allow their Bhajniks to go round 
preaching removal of untouchability, temple 
entry in the villages, and ask people to live 
together so that the people who are doing this 
work may be able to do it better and may have 
enough money for the purpose. 

Sir, I am grateful to you for giving me this 
much of time. I do not want to exceed my 
time because you will immediately  ring  the  
bell. 
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SHRIMATI JAHANARA JAIPAL SINGH 
(Bihar): Sir, on reading the Report of the 
Commissioner for Scheduled Castes and 
Scheduled Tribes we should not rely too much 
on statistical impressions. Statistics may be 
informative but we should probe deeper. We 
should judge results, not by statistics or the 
amount of money spent, but by the quality of 
human character that is evolved. We should 
discover whether all the thinking, all the 
money that is spent, is paying a sufficient 
dividend in terms of increased prosperity and 
happiness of human beings. 

Sir, in the few minutes at my disposal I 
should like to touch upon four of the most 
important problems of the Adivasis. The first 
problem is education. A great deal is being re-
ported about the spread of education among 
the Adivasis. The question is whether we are 
giving the right type of education, an education 
which har-mrnises with their own genius and 
cultural imponderables, which equips them to 
face the consequences of developments, 
economic and social. Look at the Chota 
Nagpur Plateau. This is the ethnographer's 
paradise; it has a large concentration of 
Adivasis. It is the mineral depository of India. 
It is the industrial belt of India and the area is 
destined to progressive industrialisation. 
Factories are springing up right and left. 
Industrial development has been planned. But 
has the education of the people of this area 
been planned? Can we honestly say that all 
those students to whom we are giving 
scholarships, when they finish their studies in 
the schools and colleges, are going to be able 
to get any advantage from the industrial 
development in  their area? 

Sir, when we know that the area is doomed 
to industrialisation, is it asking too much that 
the people of  the area be equipped to 
participate in its development? I Would have 
thought the common sense would have warned 
us to give a technical bias to education in the 
area. Or ia it the intention  of the  country  to 

leave the Adivasis unskilled as the traditional 
hewers of wood and drawers of water and 
attrast-hords of workers from outside to make 
the Adivasis feel foreign to development that 
has come with this industrialisation? We must 
realise that our freedom has reached them also 
and they are becoming very conscious of their 
political and economic rights. 

The first victims of almost any development 
in the area, whether of communications or 
industry, are the Adivasis because it is their 
lands that are taken away for building railway 
lines, factories or dams. But how are they 
being resettled and rehabilitated? Over and 
over again we are told that Adivasis must not 
be disturbed; yet we find their lands are 
acquired without simultaneous resettlement 
and rehabilitation.. Sir, my contention is that 
no property should be acquired until alternate 
property is given. Monetary compensation is 
the most dangerous thing for the Adivasis. 
They must have land for land,   house  for  
house  and  more. 

Sir, forest economy plays an im 
portant role in the life of the Adi 
vasis. One of the important recom 
mendations of the two Seminars of 
the Special Multi-purpose Tribal 
Blocks held in 1959 was that as tribal 
economy depended on forestry, a 
share of      the      income        from 
forest produce should go to the tri-bals. The 
policy should be gradually to replace forest 
contractors by forest labourers' co-operative 
societies. But this is not being done as fast as 
it should. 

Another by-product from forests is cocoons. 
Most of the cocoons are used for the 
production of raw silk. Recently, I made a 
survey of cocoon rearing in the Singhbhum 
district. There about thirty thousand Adivasis 
supplement their agricultural income by 
rearing cocoons. I was astonished to find that 
the primary producer received only one-fifth 
of the market price. The rest of it goes to 
middlemen. This obtains in Madhya Pradesh,   
Orissa  and  Bastar  where  also 
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Adivasis engage themselves in occoon 
rearing. Recently, at the International Silk 
Conference in London one of the 
questions that they brought forward was 
how to meet the increase in the world 
demand for raw silk. Here is an industry 
that the Government can subsidise. They 
can teach the Adivasis the process of 
reeling and weaving so that the profits 
taken away by middlemen go to Adivasis 
themselves. This is one suggestion. 

For all this a strong administration is 
necessary, an administration which deals 
only with the Adivasis. Therefore, I feel 
very strongly that a special cadre should 
be built up of only those people who are 
interested in the tribals, who know the 
language of the people, understand their 
social customs and who really have 
sympathy for them. I am sorry that the 
hon. Minister used the words, "people 
with a sense of sacrifice may be 
necessary". I may tell her that if she 
makes an attempt she will find many 
officers in Bihar and Madhya Pradesh 
who will be willing to devote the rest of 
then-service period to the Adivasis 
without any feeling of sacrifice. Now, the 
difficulty is that they are transferred 
every two or three years as a result of 
wh'ch they cannot bring to fruition any 
scheme that they start. 

Now to come to the cultural side of 
their lives, in the Report I find n'o 
mention at all of the tribal languages. 
Some of the Adivasi languages like 
Mundari are very rich and beautiful and 
our ancient history must inevitably 
depend upon pre-Aryan languages. Apart 
from the University of Calcutta I do not 
think any other University offers 
opportunities for the study of Adivasi 
languages. 

With the tribal language and cultural 
life is associated their dancing. Once a 
year, three months before the Republic 
Day the officers of the Public Relations 
Departments of the various States go 
round and collect together a group  of 
people and they 

train them for three months and bring 
them for the Republic Day festival and 
invariably it is one of these items that 
carries away the prize. Can we' not have 
some cultural centre where these dances 
can be practised all the year round so that 
we do not lose this art? The same thing 
happens with handicrafts. The tribal 
women are very nimble in their fingers 
and they can make themselves self-suffi-
cient. I understand that in Assam there are 
places off the beaten track where the 
people of the Co-operative Union are not 
interested to go. Naturally, they cannot 
bother to go and collect and bring the 
products to places where they can be sold. 
Some-centre should be set up for 
preserving and improving the tribal arts 
and. crafts. 

I would like to suggest to the Prime 
Minister that a specific Ministry for Tribal 
Affairs should be created. I mean no 
censure on the Ministry of Home Affairs 
but I feel the problem of Adivasis is not 
getting the importance it deserves. If a 
separate Ministry cannot be created, I 
would humbly suggest that the particular 
Department which deals with Adivasis 
should be expanded and strengthened. 

Before I end, I hope the House will 
forgive me if I make a reference to the 
type of window-dressing Governments 
indulge in. We are told astronomical sums 
are earmarked for welfare work and yet 
these sums cannot be spent. They lapse. I 
regret that I have to say that sums are dol-
ed out to political applicants. If I do not 
belong to the ruling parly, my application 
must be delayed or shelved although all 
the technical vetting approves it. I ask the 
hon. Minister to visit the Kala Kendra at 
Ranchi and see whether my endeavour is 
genuinely non-political welfare work or 
political. 

SHRIMATI VIOLET ALVA: I have 
been there. 

SHRIMATI JAHANARA JAIPAL 
SINGH:   I have gone round some of 



 

 
the advertised welfare centte3 of the 
Congress Party and I am sorry to say that 
I could not locate most of them but those I 
did locate, I was shocked to find them as 
centres for advertisement and not for 
work. I regret to say that public money is 
wasted like this to boost up alleged 
welfare work by persons who have no 
love for the Adivasis. I have no grievance 
if the, money is utilised for the purpose 
for which it is given. I see no sense in 

money being given to a political or-
ganisation because it is in power to use it, 
to abuse it in fact, for its survival. 
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MH.     DEPUTY  CHAIRMAN:     You 
have to address the Chair. 

SHRI N. R. MALKANI:     Sorry, Sir. 
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community who suffer also, in large 
or small measure, from social 
disadvantages." 

"The problems of the Scheduled 
Castes or other backward classes are 
essentially those of the economically  
weaker     sections   of  the 
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SHRI K. S. CHAVDA (Gujarat): Mr. 

Deputy Chairman, I congratulate the 
Commissioner for Scheduled Castes and 
Scheduled Tribes for presenting a very 
bold Report. Criticisms have been made 
during the course of the discussion of this 
Report that the Report lacks up-to-date 
information and presents an incomplete 
picture, because the State Governments 
have not been furnishing the relevant data 
to the Commissioner for Scheduled Castes 
and Scheduled Tribes in time. I, therefore, 
submit that necessary steps should be 
taken so that the Commissioner is able to 
present a report which contains up-to-date 
information. 
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As we know, Sir, the problem of 
untouchability is a very difficult one. The 
State as well as the Central Governments have 
been trying to remove untouchability and to 
solve this problem. Still the desired results 
have not been achieved so far. We have 
Congress Governments in all the States as also 
at the Centre. It is a happy thing to note that a 
Scheduled Caste person, Shri D. Sanjiviah has 
become the Chief Minister of the State of 
Andhra Pradesh. Government have undertaken 
various measures to eradicate untouchability. 
The Centre gives aid to the State Governments 
which in turn appoint propagandists through 
the voluntary agencies for the removal of 
untouchability. Only male propagandists have 
been appointed so far but the other section, the 
women's section, remains untouched. I would, 
therefore, request the hon. Minister to see that 
at least 40 per cent, of women propagandists 
are appointed for the removal of un-
touchability. 

Sir, in line 10 of paragraph 4 on page 9 of 
this Report the Commissioner has suggested 
the desirability of collecting and tabulating 
additional information regarding (i) persons 
belonging to these castes and tribes who are 
practically living as 'serfs' of agricultural land 
owners, (ii) Scheduled Caste persons engaged 
in household and organised industries, 
respectively, connected with tanning, leather 
and leather goods manufacture, and so on. Sir, 
the occupation of weaving has not been 
mentioned here. The majority of weavers in 
Gujarat are from the Scheduled Castes. 
Perhaps, they do not belong to the Scheduled 
Castes in the other States and that is the 
reason why they have been forgotten here. 
They are poor people and require to be looked 
after like every other person belonging to the 
Scheduled Caste. oil', I entirely agree with the 
views expressed by the hon. Shri P. N. Sapru 
in regard to the appointment of a Commission 
for the Scheduled Castes. 1 totally disagree 
with the views expressed     by     the hon.  Dr.     
Dharam 

Prakash from Uttar Pradesh who pleaded for 
the non-appointment of a Commission. Sir, 
the Constitution has recognised the Scheduled 
Castes and the Scheduled Tribes as two 
particular groups belonging to the weaker 
sections of the community. Under article 339 
of the Constitution, the President has already 
appointed a Commission in respect of the 
Scheduled Tribes whose report will be receiv-
ed in a very short time, as mentioned by the 
hon. Deputy Minister, Shrimati Violet Alva. 
Sir, in order to review comprehensively the 
progress of work done for the improvement in 
the conditions of the Scheduled Castes, I 
submitted at the time of my speech on the 
Budget that such a Commission should be 
appointed. After that, the Commissioner also 
said in his speech in Bombay two or three 
months ago that such a Commission should be 
Dp-pointed. The All-India Harijan Sevak 
Sangh has also demanded the same. 1 once 
again submit that such a Commission should 
be appointed in respect of the Scheduled 
Castes. 

SHRI B. D. KHOBARAGADE: Mr. Deputy 
Chairman, I had no desire to participate in this 
debate today because I have already expressed 
my views on this subject on many occasions 
in this House. But I was disturbed by a 
statement which I re?.d in this Report. The 
Report says that the Government may have to 
introduce in future some sort of test, a means 
test or a merit test, to determine the award of 
scholarships to post matric students. The hon. 
Deputy Minister also in her speech today re-
ferred to that statement. She mentioned that 
possibly in future they may have to introduce 
that scheme, that principle. 7f I remember cor-
rectly, the hon. Deputy Minister used the 
word "may". But, so far as my knowledge 
goes, it is not a question of "may" or "may 
not". The scheme has aiieduy been c-u-TciX-
cd. In a circular issued by the Education 
Ministry on the 6th June, 1961, it has been 
mentioned that the means test must be 
introduced immediately. In this circular, it has 
been mentionei that the 
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[Shri B. D. Khobaragade.] "means test as is 
in operation at present for students belonging 
to other Backward Classes will be applicable 
to students belonging to the Scheduled Castes 
also with effect from the current financial 
year." It has been specially mentioned here. 
Another point is thi3. They have also said that 
the question whether "the eligible Scheduled 
Caste students who come within the minimum 
income limit prescribed referred to above 
should be awarded scholarships without any 
reference to marks or division obtained in the 
last general examination or whether the 
selection on the basis of merit, as in the case 
of other Backward Classes, should be 
introduced for scheduled castes students", is 
under active consideration. So, merit test is 
also under active consideration. Sir it has been 
mentioned that the number of Scheduled caste 
students is increasing every year and that the 
Government have not got adequate funds to 
award a large number of scholarships. This is 
rather a strange statement. 

The amount allotted for the Scheduled 
Castes or for Backward Classes is very 
meagre. In the First Plan, out of a total 
expenditure of Rs. 2,200 crores, only Rs. 20 
crores, less than one per cent., were allotted 
for the welfare of the Backward Classes. In 
the Second Plan, out of Rs. 4,500 crores, 
about Rs. 90 crores were allotted. This comes 
to two per cent, of the total expenditure. In the 
Third Plan, Government's expenditure has 
increased from Rs. 4,500 crores to Rs. 7,500 
crores but the amount earmarked for the 
welfare of the Scheduled Castes has not been 
increased to that extent. In the Second Plan, 
they were given two per cent, whereas in the 
Third Plan, this has been reduced by half a per 
cent., and they have been given onlv 1J per 
cent. Out of the total expenditure of Rs. 7,500 
crores in the public sector, only Rs. 105 crores 
have been allotted to the Scheduled Caste 
people .Do you find the Backward Classes 
getting their due share from the increased na-
tional income?    In the Draft Outline 

of the Third Plan, it was stated that because of 
certain social conditions, the people belonging 
to Backward Classes i.e. Scheduled Castes and 
the Scheduled Tribes are not in a position to 
derive the benefit which accrues due to the 
Plans and hence, it was specifically mentioned 
that these people should be given some more 
benefits out of the schemes which were spe-
cially meant for them. If this position is 
accepted by the Government so far as the 
Third Plan is concerned, then I am surprised 
why adequate amounts have not been provided 
for implementing these schemes During the 
Second Five Year Plan, a sum of only Rs. 91 
crores was allotted but even this amount could 
not be utilised in full. The Commissioner has 
specifically mentioned that only Rs. 70 crores 
would have been utilised by the end of the 
Second Five Year Plan. Even here, the 
Commissioner is sceptical whether this 
reduced sum of Rs. 79 crores, not Rs. 91 
crores which were earmarked for the 
Scheduled Castes #and other Backward 
Classes, would have been spent for these 
schemes. 4 P.M. This is what he says: 

"But I can say with certainty that the 
anticipated expenditure of Rs. 79 crores is 
an impossibility, because firstly there may 
not be 100 per cent, expenditure in every 
State during 1960-61 as anticipated." 

And the total amount spent has been only Rs. 
65 crores. So what about the Rs. 16 crores 
which were allotted to us? You want to 
decrease the number of scholarships but now 
with these Rs. 16 crores you can very easily 
have another Rs. 3 crores every year for more 
scholarships. So, the first thing is the amount 
that is to be allotted for the Backward Classes 
should be increased. We find that in every 
sphere the percentage of the amount spent has 
increased during the Third Plan but the 
Scheduled Caste people are not getting even 
their 2 per cent. It is reduced to only 1-5 per 
cent. If you are not in a position to   increase   
their share in tfhe national 



 

income, then at least maintain the same share 
which was given to them in the Second Five 
Year Plan, that is, 2 per cent. Two per cent, of 
Rs. 7500 crores comes to Rs. 150 crores. Ins-
tead of Rs. 105 crores you give us Rs. 150 
crores and these additional Rs, 45 crores can 
be utilised for awarding additional number of 
scholarships. You will remember that the hon. 
Deputy Minister said that because of lack of 
funds they cannot give scholarships. Then we 
will have to devise some o .ier ways and 
means so that We can solve the problem. 

Now, during the last three years we find that 
a sum of Rs. 18,65,23,465 has been spent on 
Scheduled Caste people and out of that a sum 
of Rs. 8,38,65,149 has been spent for 
educational purposes. Even out of Rs. 8 crores 
only about Rs. 3 crores have been spent on 
awarding scholarships. If we want to improve 
the educational standards of the Scheduled 
Caste people or the Scheduled Tribes then we 
must spend more on their education. Just now 
one hon. Lady Member, Shrimati Savitry Devi 
Nigam, pointed out that if you put all the 
schemes on one side and education on the 
other, education will produce more benefits 
than all the various schemes put together. But 
we find today that only 40 or 45 per cent, of 
the amount is utilised for educational schemes. 
Of course, this question does not arise at all. 
Because I have already mentioned that the 
amount earmarked for the Backward Classes 
must be increased in the Third Plan. More 
funds should be made available to us. We can 
divert more funds from these various schemes 
for educational purposes. There are a large 
number of schemes on which Government is 
spending money, like cottage industries, co-
operation, housing, publicity, rehabilitation, 
voluntary agencies etc. I think some of the 
amounts from these schemes can be very 
easily diverted for educational purposes. Just 
now one Lady Member expressed her views 
regarding    voluntary    agencies.   The    hon. 

Deputy Minister mentioned this morning 
about the work that is being done by the 
voluntary agencies and she expressed her view 
that this work should be done with a 
missionary zeal and we should not try to create 
any mercenaries. But I must say regretfully 
that instead of creating missionaries we are 
creating mercenaries. The hon. Lady Member 
who spoke just now pointed out how the 
amount is misused to carry on political work 
and how the whole thing is mismanaged. In 
some cases I find that these grants are given to 
those who are working for the party in power. 
They are given all the facilities and they get- 
all the money. But these amounts are not 
properly utilised and there are a large number 
of defalcations. Many cases are pending in the 
courts. Does the hon. Minister know about 
these cases? At least I know about one case 
from Nagpur where one Minister himself was 
involved. Why should we waste our money 
like this, when we have not got enough funds, 
by giving these amounts to the voluntary 
agencies? Why could not these amounts be 
utilised for awarding more scholarships? 

Now, I would speak about representation in 
the services. It has been mentioned in this 
Report that adequate representation could not 
be given to the Scheduled Caste people in 
Government services. The hon. Deputy 
Minister stated this morning that most of the 
schemes were being implemented by the State 
Governments and therefore they could not do 
anything in this respect. But I would like to 
know from the hon. Minister what they have 
done so far in the schemes that are to be 
implemented by the Central Government. 
What have they done in respect of reservation 
of services? There is not adequate repre-
sentation given in the services in the Central 
Government. And the usual reason given is 
that adequate number of qualified persons are 
not forthcoming. But this is not supported by 
statistics. Because in this Report itself the 
Commissioner refers to the live registers in 
the employment exchanges and 
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[Shri  B.  D.  Khobaragade.] 
what do the registers show? I will give you the 
figures so far as the Scheduled Caste are 
concerned. In 1957 the number of people who 
applied for some work—maybe in Govern-
ment or maybe outside Government—was 
92,932. Out of this 798 were graduates and 
10,831 marticula-tes. In 1958 the total number 
rose to 1,29,599 out of which 1164 were 
graduates and 14,678 matriculates. Now. what 
about 1959? The total number who applied 
was 1,71,295 out of which 1110 were 
graduates and 20,666 were matriculates. Now, 
let us see the corresponding figures for 
Scheduled Tribes. In 1957 the number 
registered was 19,472 of which 63 were 
graduates and 729 matriculates. In 1958 the 
total number rose to 31,817 and there were 
105 graduates and 916 matriculates. What do 
these figures show? Every year the number of 
graduates from Scheduled Castes and 
Scheduled Tribes is increasing. Does it mean 
that we have not got well qualified and 
educated people? How is it then that the 
number of graduates is going up by 
thousands? Why can't the Government absorb 
these graduates in Government service? I have 
not got the break-up for other years but I shall 
give you the break-up for the year 1960. (Time 
bell rings.) Only two or three minutes.    I will 
finish this point. 

MR. DEPUTY CHAIRMAN: Two 
minutes. 

SHRI B. D. KHOBARAGADE: There were 
1262 graduates on the live register of 
employment exchanges at the end of 1960. 
Out of them five were doctors, medical 
graduate, thirteen engineering graduates. 
There were 568 marticulates, trained typists, 
who had applied for the posts ot typists. There 
were 17 qualified stenographers who applied 
for the posts of stenographers. There were 
about 22,227 applicants out of whom 20,301 
were matriculates and 955 graduates, who 
applied for clerical posts. But even the 
graduates were not in a position to  get  the  
clerical  posts.    There  are 

6,718 technicians. We always hear that there 
is a great dearth of technicians. We find that 
6718 Scheduled Caste technicians applied for 
jobs, but they are not getting the jobs. That is 
the  position. 

I will only refer to these two cases and then 
I will wind up. You say that we have not got 
qualified persons. What does this report 
published on the front page of "Blitz", an 
internationally known paper say? We find the 
story of one Central Government employee, 
Mr. Inder Dev Prashad, who had to commit 
suicide because he could not get his due share 
in promotion. What does this story indicate? 
What are the facts about this employee? He 
was a very qualified man. He passed his 
matriculation examination and joined service. 
During his service, he studied at home and 
passed his Intermediate and B.A. 
examination. 

SHRI JOSEPH MATHEN (Kerala): Are 
you quoting "Blitz" as an authority? 

SHRI B. D. KHOBARAGADE: Whatever it 
be, do you dispute this fact? I am only saying 
that this is an instance. 

SHRIMATI      T. NALLAMUTHU 
RAMAMURTI (Madras): Do you mean to 
say that no progress was made in the States 
since independence and they have not 
employed Scheduled Caste people? Are they 
not treated with special considerations and 
priorities in selection for posts? 
(Interruptions) 

MR. DEPUTY CHAIRMAN: Order, order.    
Please .sit  down. 

SHRI B. D. KHOBARAGADE: What I 
mean to say is that he was equally qualified.    
(Interruptions) 

MR. DEPUTY CHAIRMAN: Order, order. 

SHRI B. D. KHOBARAGADE: He was 
selected by the U.P. Government to join the 
State Civil Service, where 



1021        Ninth Annual Report [ 21 AUG. 1961 ] /or Scheduled  Castes      1022 
of the Commissioner and Scheduled Tribes 

his services could be utilised as a magistrate. 
(Time bell rings.) Only one or two minutes. 

MB. DEPUTY CHAIRMAN: No, no. I am 
sorry.    You have to finish now. 

SHRI B. D. KHOBARAGADE: He was 
selected by the U.P. Government, but the 
Commerce and Industry Ministry did not 
relieve him and allow him to go there. When 
he was due for promotion, he was not 
promoted and I think one less qualified man 
was promoted  to  that post. 

MR. DEPUTY CHAIRMAN: That will do.    
Mr. Saksena. 

SHRI B. D. KHOBARAGADE: I will 
finish.   Only one or two minutes. 

MR. DEPUTY CHAIRMAN: I am sorry. I 
have called Mr. Saksena. Please sit down. 
Please resume your seat. 

(Time bell rings) 

SHRI B. D. KHOBARAGADE:        1 
would refer to this  .   .   . 

MR.   DEPUTY      CHAIRMAN: I 
am sorry,  Mr.  Khobaragade. 

SHRI B. D. KHOBARAGADE: Only one 
minute. 

MR. DEPUTY CHAIRMAN: I am sorry. 
Please resume your seat. Please obey the 
Chair.    Mr. Saksena. 

SHRI B. D. KHOBARAGADE: I will refer 
to this case only . . . 

MR. DEPUTY CHAIRMAN: Order, order. 
I have rung the bell thrice. You must sit 
down. 

SHRI B. D. KHOBARAGADE: Only one 
sentence. 

MR. DEPUTY CHAIRMAN: I am sorry.    
Please sit down. 

SHRI H. P. SAKSENA: Mr. Deputy 
Chairman, I have no intention of joining in 
the chorus of compliments that 
373 RS—7. 

were being showered on tbe Commissioner 
for Scheduled Castes and Scheduled Tribes, 
because I have held the view for several long 
years past that the present Commissioner of 
ours will be entitled to my compliments only 
when he trains some of his assistants so that 
they are able to replace him. I give him an 
advice no doubt which is in our view 'hara-
kiri', but then that is my view. That would be 
the correct evaluation of the services of the 
Commissioner. Only then he can be said to 
have succeeded. There were two serious 
maladies from which we were suffering. One 
of them was the imported one and that was 
British imperialism. This was eating into the 
vitals of our body-politic. Tbe other is the 
indigenous one, that is, the observance of 
untouchability. I am extremely sorry and 
highly ashamed of the observance of this 
accursed practice of untouchability. If I were 
in power, I would have issued a permanent 
writ to the effect that no person should 
observe untouchability  with  another  
individual. 

MR. DEPUTY CHAIRMAN: Have you 
finished? 

SHRI H. P. SAKSENA:    No. 

MR. DEPUTY CHAIRMAN: Do not strain 
yourself. 

SHRI H. P. SAKSENA: I will not take long. 
The Report has been very luc'd and 
comprehensive and the Commissioner 
deserves all praise for it. There is not only the 
sin of untouchability—it is a kind of sin that 
we have got to rid ourselves of—there is 
another trouble also and that is the trouble of 
indebtedness, which is of their own making. I 
hope the Commissioner will not have to 
repeat the complaints about the State Govern-
ments that he has embodied in the present 
Report next year. I hope their reports will 
come to him in time and punctually and that 
the States will be giving complete and 
accurate information 



 

[Shri H,  P. Saksena.] With these words, 
I commend this report for the approval 
of the House. 

SHRI N. SRI RAMA REDDY 
(Mysore): Mr. Deputy Chairman, as I 
was listening to the speech from the other 
side of Mr. Khobaragade, some things 
came to my mind. It was about the 
"damned lies and damned lies", which 
one author referred to with regard to 
statistics. He was referring to the fact that 
Rs. 91 crores were set apart in the 
Second Five Year Plan and only Rs. 65 
crores were spent towards the welfare of 
the Scheduled Castes and Scheduled 
Tribes. 

SHRI B. D. KHOBARAGADE: The 
Commissioner has referred to it in his 
Report. 

SHRI N. SRI RAMA REDDY: That is 
what I am also referring to. Now, the 
quota of expenditure has been increased 
to Rs. 112 crores or so. I will repeat it the 
other way. Against an expenditure of Rs. 
65 crores for the welfare, of the 
Scheduled Castes and Scheduled Tribes, 
Rs. 112 crores has been set apart in the 
Third Five Year Plan. Against a total 
expenditure of Rs. 4,500 crores, Rs. 65 
crores has been spent for the Scheduled 
Castes and Scheduled Tribes. And when it 
was raised to Rs. 7,500 crores, it ought to 
have been less than double. In other 
words, if the total expenditure was 
actually Rs. 9,000 crores, an allotment of 
Rs. 112 crores would have been justified. 
My point is that it is more than two per 
cent. He was claiming that two per cent of 
the total expenditure in the Second Five 
Year Plan was allotted for this. As against 
Rs. 65 crores, now a sum of Rs. 112 
crores has been set apart out of a total 
expenditure of Rs. 7,500 crores. 
Therefore, it is more than two per cent. 
That is what I wanted to tell my friend, 
Mr. Khobaragade. 

With regard to the Report for the year 
1959-60, it is admitted on all hands that 
his Report is a report consisting more of 
failures than of performances.   That   
cannot   be   avoided. 

The problem of the Scheduled Castes and 
Tribes has been existing in our society 
from time immemorial, and we could  not  
all  of  a  sudden  raise  the tempo   of the 
developmental work for these  people   
overnight.      Of  course, the Report shows 
that there has been an  intensive  struggle     
for  doing  all that should be    done for the    
uplift-ment of these classes of people.   It 
has been   recognised   on      all   hands   
and there  is not one     single Indian who 
today says that the Scheduled Castes and 
Tribes, these weaker sections of the  
community,  should  still  exist  in our  
society.      We   also  own  it as  a shame.   
We also think that so long as these weaker 
sections continue in our society, it is a   
blot   on   our   nation. We are all agreed 
on that, and it is only a question of time.   I 
am sure, given  the  goodwill,  given the 
intensive type of attention that is 
necessary, we are going to fare in the times 
to come   much   better.   Ever   since   our 
independence we have   made tremendous 
progress.   A progress which was not made 
in the past millennium we have made.      It 
is    in     everybody's mouth,  everybody  
says    even in the remotest villages that 
this blot on the nationhood of our country 
should be removed  as   soon   as  possible.      
But the  custom   or the     habit  dies  very 
hard.    It   takes   time.   I   am   sure   it 
will go.   But all the same what are the 
main developmental or upliftment 
activities  for  these  weaker  sections? 
They have been    given here:   education, 
agriculture,    cottage    industries, medical  
and public health,  co-operation, housing, 
communications, animal husbandry, 
publicity and propaganda, rehabilitation, 
etc, etc.     On all these items  expenditure 
had been incurred. But    when we consider    
each one of these items, we find from the 
Report that there  is a  colossal    amount 
of ignorance  in     the  Scheduled   Castes 
and Tribes  as would     be  seen from 
Statement No. 3, page 69.   As against a    
total    population    of   students    of 
1,14,04,902 including the    Union Ter-
ritories,  there  are     only  82,680  who 
have  gone  above     the  matriculation 
stage.   That   means   to   say   that   for 
every 10,000 student population in the 
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Scheduled Castes and Tribes, only 7 people 
reached the college stage. This shows that 
apart from the scholarsh'p schemes and apart 
from every work that is done, there is 
tremendous intrinsic difficulty in the 
upliftment work, and this highly complicated, 
highly difficult task has got to be very 
sympathetically considered. Of course, the 
tempo has got to be increased year after year, 
and I agree with one thing which Mr. 
Khobaragade says that after post-
matriculation, scholarships only to the tune of 
32,552 in number have been allotted in the 
year 1958-59, and in the year 1959-60 for 
entire India including all classes only 35,000 
scholarships have been given, according to 
Statement No. 1, Appendix XVII. Similarly. 
Sir, in every performance, whether it is 
educational advancement or agricultural 
advancement, not all the amount that has been 
set apart has been spent. I do not know what 
special difficulties there are. I should think at 
the State level this problem is not being 
tackled or is not being given as much attention 
as is necessary. Therefore, the States have got 
to be induced either by the Centre or by the 
concerned Ministries to put more heart into the 
job. 

Of course. I have no time, Sir. You have 
given me only ten minutes. I have to make a 
lot of references but I have no time to refer to 
all these statements and show how we have 
fared. That is why T have said that this is a 
document showing more our failures than our 
performances. Therefore, it should give us 
courage to own our failures in this field and 
increase the tempo of the developmental work 
during the Third Five Year Plan—I am sure it 
is in everybody's interest, it is in everybody's 
mind. There is no one in this country who 
says that the Scheduled Castes in their own 
interests or otherwise shall be allowed to 
continue in the lowly conditions in which they 
are existing today. This fact has got to be 
recognised by everybody, even by Mr. 
Khobaragade. The allotment under housing 
has been spent only to 

the extent of 60 per cent of course in the four 
years, and in the fifth year we  are  not    
expected to spend    the o her 40 per cent.   I 
should think that for most of the Scheduled 
Castes and Tribes animal husbandry is the 
most important  work.    Not  enough  attention 
has been given to the occupations of  the  
Scheduled  Castes  and  Tribes. Most of them 
do not own land, it is a known fact.   I am one 
who wants this country   to   reserve  all  the  
available lands mainly for the purposes of the 
Scheduled      Castes   and   Tribes.     We have 
got to blot out this sin that has been committed 
on these weaker sections of the people.    The 
entire land at   the   disposal   of   the   Central   
and State  Governments  shall  have  to be 
reserved    primarily for the    sake of these 
people.   If we did that, we shall have  shown   
our  genuine   anxiety to improve,  to 
rehabilitate these weaker sections   of   the   
people.     The   main trouble   in   the   village   
is   that  these people   are   landless   people   
with  no means of production.    Unless you put 
means  of production  in  their hands, how   
will   they   improve?     Therefore, that aspect 
is most important.   Being agriculturists,    the    
most    important occupation  which  is  known  
to them, which   is   in   their    hands,    which  
ia within their knowledge, is agriculture and 
animal husbandry.    These things have  got  to  
be  given  to them.    All the  land  must be 
reserved for them and all the land must be 
given primarily to them.    This  is quite easy. I 
would like to invite the attention of  the    
Ministry   to   this    particular aspect.    If you 
read this Report, Sir, there is precious little that 
has been done  with regard to the occupations 
of    these  people.    Poultry    farming, cattle   
breeding,   sheep  breeding,   and so on—these 
are the main occupations of  these  people.    
Most   of  them  are nomads and we have not 
done much for them.   I would, therefore, 
suggest that    this    particular    aspect    might 
receive the top priority in the Third Plan and 
the Ministry might remind the State Ministers 
concerned. 

There is another aspect. With regard to  the  
Scheduled  Castes  and Tribes, 
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[Shri N. Sri Rama Reddy.] it is not necessary 
that the welfare work  should  be  done    only  
by   the Scheduled   Caste   people.    This   
gives rise to separatist tendencies.    I have 
known certain Scheduled Caste Ministers at 
the State level saying:    "We are a people; we 
want this share, 'we want that share."    This    
is  a    thing which creates separatist 
tendencies.   I know  that  in Mysore  State,  
nobody, no Scheduled Caste man has done so 
much  for  them  as   one  Mr.  Gopala-swamy 
has done.   He was a Brahmin, but he threw off 
his caste  and long before  independence  came  
he  established hostel for the Scheduled Caste 
people.   He has done yeoman service for 
them.    Everywhere you    go today it is called 
Gopalaswamy hostel and not that of the 
Scheduled Castes.   In every   district,   in      
every   taluka   he attempted to establish them.   
So, this separatist tendency should be 
removed, and this job of    upliftment    of    
the Scheduled  Castes  can be  done much 
better  by     entrusting  it     to  other classes.   
It is two-way traffic  as  our Minister was 
pointing out.   It is not necessarily     the      
Scheduled   Castes who  should  toil  night     
and  day for the    upliftment    of    the    
Scheduled Castes.   That will be a great 
fallacy, and it is going to fail.   Without the 
sympathy of the    other    90 per cent, people      
the Scheduled Caste pe'ople eannot  raise their 
heads.   Therefore, the   sympathy   of  these   
people   must be evoked    and these    jobs 
must be entrusted to them.   I am not one to 
say     that     voluntary     organisations should 
not be entrusted with this work. Voluntary   
organizations    have    done much  better 
work;     they have done much better    than    
the Government agencies themselves.   They 
have done *11 the items of the work; they 
have spent all the allotments that they have 
received.   When such is   the   case, to "leery a 
voluntary organization is,    I should think, a 
great mistake.   Therefore, let us not think in 
these terms. It is with the    co-operation, 
goodwill <uid sympathy of the rest of the 
society 'hat the status of the Scheduled Castes 
and the Scheduled   Tribes people has got to be 
raised.   They have got to be 

assimilated into the fold of the rest of the 
people. That is the objective—and not 
creating separatist tendencies— because if 
you say this man or that man, then we will be 
doing the greatest disservice to the country. 
Therefore, I make bold to say: Let in every 
State this work be entrusted to a non-
Scheduled Caste person. 

SHRI B. P. BASAPPA SHETTY: Why not 
entrust this work to the Scheduled Caste 
people themselves? They can look after 
themselves better. 

SHRI N. SRI RAMA REDDY: That is not 
exactly the point. You have not heard me. All 
the while I have been saying that better work 
can be done by other people. Otherwise 
separatist tendencies will be created. I know it; 
I have seen it practically. That is.why I am 
saying this. At the district level and the taluk 
level if this job is done by other officers, there 
will be the sympathy—100 per cent, 
sympathy—of the people. There may be some 
exceptions here and there but that does not 
matter. But if you insist on officers, especially 
those belonging to the Scheduled Castes, 
doing this work, then once again there is a 
great danger. Separatist tendencies will 
increase in this country. That should not be 
done. At any rate, there must be good inter-
mingling or good mixture of all people and it 
is everybody's job to work for improving the 
status and the welfare of all these people. 
Therefore, I would earnestly appeal that while 
we should take note of the failures in our last 
two Plans, we must remind ourselves of the 
great task that awaits us in the Third and the 
subsequent Plans and certainly, before long, 
we shall blot out this great shame from the 
Indian society and thus, I am sure, we will 
qualify ourselves for the full nationhood that 
we deserve. 

SHRIMATI VIOLET ALVA: Mr. Deputy 
Chairman, Sir, I am grateful to all the hon. 
Members of this august House who have 
participated in this debate and pointedly 
shown us the things that we have done but 
more so the things that we have not been 



 

able to do. There is no secret that there 
are many failures stated in this Report. 
But a subject like this—the welfare of the 
Scheduled Castes and the Scheduled 
Tribes—comes to us today against the 
background of national integration. 
Therefore, it reaches a new significance. 
Now, national integration is the subject 
that the country has taken up. Naturally, 
when our hearts and minds are one, then 
we do the task in the least possible time. 
Therefore, emotional integration by 
which we can bring the down-trodden 
into our society, to our level, also reaches 
a new significance and, therefore, the 
discussions of this Report this year has 
this added importance to the debate. 

Hon. Members have spoken with 
deep feeling, some with a deep study 
and some with conviction and faith. 
To all of us here, whether we are on 
this side or the other, it is a subject 
dear to our hearts. Every Indian— 
individually and collectively—feels 
that the stigma, the stain, that is 
attached to this fairly large section 
in our society should be removed and 
eradicated. When we talk of eradi 
cating this stigma, what counts as the 
first thing—and here it is the basic 
thing—is that we have to do a little 
heart-searching. Without      heart- 
searching no individual can today stand 
up and speak with conviction. Therefore, 
though the Commissioner for Scheduled 
Castes and Scheduled Tribes gives us 
this valuable Report year in and year out, 
until we have done heart-searching, we 
cannot move forward. 

Hon. Members have spoken on the 
different aspects of the welfare of the 
Scheduled Castes and the Scheduled 
Tribes, about their lives. They have given 
a comprehensive picture of how we can 
raise their level. Some have emphas'zed 
the need for education, some have 
emphasized housing, some land 
distribution, some scholarships and some 
have emphasized other things, but it is 
the sum total of all the schemes that we 
have in hand that    will bring    these 
down-trodden 

pe pie to the levels and strata cf society 
for which we want them to aspire; not 
only to aspire but to reach them. 
Therefore, how to do this in the shortest 
possible time becomes a big question. Of 
course, in the First and the Second Plans, 
there were lapses. In the First Plan we 
were gathering experience; in the Second 
Plan mergers and new boundaries came 
and we were not able to achieve as much 
as we wanted to. But, nevertheless, the 
States have gone ahead. Of course, lapses 
come from the States because the States 
are the regions in which implementation 
has to be done. Let us have patience. We 
have begun well and we hope to reach the 
targets that are placed before us soon. 
Besides, the machinery by which we 
obtain co-operation between the States 
and the Centre will be strengthened in the 
years to come if each of us individually 
says what he means and means what he 
says. Therefore, the strength has to gather 
from the individual; it is no use putting 
all the sins at the door of the Government 
of India or of the States. Governments 
can never achieve the maximum. It is a 
matter of public opinion, orthodoxy dies 
hard. 

The last speaker, Shri Rama Reddy, or 
the one before, said that the women had 
to be concerned with this thing. The 
repository of orthodoxy and 
conservatism is the womanhood of India 
and unless Indian womanhood moves 
forward, how can we create a public 
opinion by which we can knock the 
bottom out of the stigma attached to the 
Scheduled Castes and the Scheduled 
Tribes? Therefore, I would appeal to this 
House: Let us carry the message in 
whatever small way we can right to our 
villages. It is true that we have 
assembled in this august House but all of 
us have come from some village. If each 
one of us can go back to the village and 
do something for the people, we should 
be able to render a better account of 
ourselves. 

Somebody said that a punitive tax 
should be levied in those villages where 
untouchability   was   practised. 
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[Shr'mati Violet Alva.] How are you going 
to do it? Untouch-ability is abolished by law 
and even so, we have not marched sufficiently 
ahead as we would have liked to. Therefore, 
imposition of a punitive tax also will not offer 
any solution. Rather, if each constructive 
worker is able to say that there is no untouch-
ability being practised in his particular 
village, then it would be, I think, a positive 
step forward and we may say, "Well, we can 
count at least those villages where they have 
completely eradicated untouch ability on the 
fingers of their hands". Therefore, little by 
little, we shall gather strength and march 
ahead. 

Somebody spoke about unemployment. By 
and large, unemployment is so much in this 
country. It is a gigantic problem. Along with 
that problem is also the problem of these 
Scheduled Castes and Scheduled Tribes. 

SHRI B. D. KHOBARAGADE: Your 
argument is that a sufficient number of 
educationally and otherwise qualified 
candidates are not available. 

SHRIMATI VIOLET ALVA: We have 
discussed the availability and non-availability 
of Scheduled Caste and Scheduled Tribe 
candidates. I shall come to that point. 
Nevertheless, he emphasized the fact that 
there were Scheduled Caste and Scheduled 
Tribe people unemployed. But I only want to 
draw the attention of the hon. Member to the 
fact that it is a gigantic problem for the nation 
itself. If within that these people suffer, may 
suffer a little m'ore, then we must sit down 
quietly and see what can be done about it. 

Now. I come to Kaka Kalelkar. He talked 
about the human factor—which I had also 
mentioned in the morning when I opened the 
debate—and said that the human factor was 
very important and social conscience had to 
be roused. Surelv everyone is in agreement 
that social conscience has to be roused. But 
then, in what way are we to rouse it? That is 
the question  and the    challenge before    the 

country when we speak of national 
integration and emotional integration of our 
down-trodden people. How do we rouse this 
social conscience and now do we get this 
social conscience? We can rouse the social 
conscience if we believe ourselves that— 

No honour    and shame    from   any 
condition  rise. 

Act well your part, there all the honour lies. If 
the scavenging class gives up its scavenging 
profession because it thinks that shame 
attaches to it, then it is altogether different. 
For our part we have to come out with greater 
courage just as the Father of the Nation did. 
He did not have the funds, but he had the 
courage and he achieved very much more in a 
shorter period of time than what we have been 
able to do over a long period of time with all 
these reports before us. There again it comes 
back to rousing social conscience, and to each 
individual's contribution. 

Now, I come to Pandit Kunzru's point. 
Pandit Kunzru, with his faith and conviction 
and his careful study of the subject and his 
participation in the debate year after year is 
one who has paid a lot of attention, and with a 
deep feeling he has analysed the whole issue 
and has noticed lack of interest by the States 
in the subject. Even so, even when there has 
been a lack of interest by the States, we have 
evolved measures. The States have no doubt 
many gigantic problems facing them calling 
for solution. Each State has to build up itself 
for its own people to the greater glory of India 
as a whole. The inadequate progress made in 
the matter of expenditure that he mentioned 
was taken up at the conferences of State 
Ministers held in January and in October last 
year and various measures were suggested for 
full utilisation of the Plan outlay including the 
taking up of additional programmes that could 
be completed within the financial year. It was 
expected that out of the total provision of Rs. 
32 crores in the Central 
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sector, Rs. 31 crores would be utilised, and 
out of the total provision of Rs. 59 crores in 
the State sector at least Rs. 50 crores would 
be utilised, which would be an improvement 
on the past years. 

Then Pandit Kunzru told us about the 
moneys not spent but withdrawn and kept in 
suspense. Wherever this has been brought to 
our notice we have set things right, and I do 
not think that in future we shall have this kind 
of trouble again. 

Then Pandit Kunzru also spoke about the 
voluntary organisations and thought that the 
voluntary organisations would, in future, 
receive the grants from the States. I do not 
find any truth in it, because the all-India 
voluntary organisations will continue to get 
grants from the Centre. Voluntary 
organisations also run at the State level. Here 
Mr. Hamesh Saran also spoke about the 
Ishwar Saran Ashram and said how the grant-
in-a.d got cut off for some time and how it can 
get it now. I have seen the Ashram myself. It 
is doing splendid work, but certain conditions 
have to be fulfilled. If the construction of 
something or other—sort of— becomes 
irregular, difficulties arise. After all, we have 
to go by performance plus the conditions on 
paper. Therefore, we hope that such good 
voluntary organisations will not suffer in 
future and that we shall be able to examine the 
exact role they are playing and the good work 
they are doing, and we hope to be able to help 
them as well. 

PANDIT HRIDAY NATH KUNZRU: Will 
the Deputy Minister kindly clarify the remark 
made by her with regard to the all-India 
institutions continuing to receive assistance 
from the Central Government? Is the idea of 
making over the funds, that are now given to 
the all-India institutions, to the State 
Governments so that they might distribute 
them, being given up by the Central 
Government? I know that such a thing was 
under consideration. 

SHRIMATI VOILET ALVA: It was under 
consideration, but there is no such proposal 
now with us. We shall continue to give 
voluntary organisations of an all-India 
character grants from the Centre year after 
year. However, we would like the voluntary 
organisations that exist in the various States 
also to be sufficiently backed by the States, 
because we are all agreed that very good work 
is also being done by the voluntary organi-
sations. They shall have to fulfil the 
conditions laid down, namely, that their 
reports and their audits and all other stipulated 
things have to come. We have relaxed 
somewhat in that direction also. We have not 
very many voluntary organisations which 
commit these lapses. Therefore, the picture 
should be brighter and brighter as years go by. 

Then about the quarterly special 
assessments, this is a matter in which action 
has to be taken by the State Governments. 
Accordingly, we have suggested to and 
directed the State Governments to go ahead. 
Conferences are held at different levels in the 
States and inter-State with the Centre. That 
will bring in better results in future. 

There was also mention made of the 
Governors' reports, that the Governors' reports 
do not come in time. The Governors' reports 
are required to be made under paragraph 3 of 
the Fifth Schedule to the Constitution. We 
have received all the reports pertaining to the 
year 1958-59. In respect of 1959-60 we have 
received the reports from Andhra Pradesh, 
Orissa, Punjab and Rajasthan. Reports from 
Maharashtra, Bihar, Madhya Pradesh and 
Gujarat are still awaited. No reports in respect 
of the year 1960-61 have yet been received 
and are to be sent only by the Governors of 
those States which have Scheduled Areas, 
namely, Andhra Pradesh, Maharashtra, Bihar, 
Madhya Pradesh. Orissa, Punjab and 
Rajasthan, and it s hoped that there will be an 
improvement made even in this regard if there 
has been any lapse. I think there is no nee-' to 
worry about this, 
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will come. We however hope that the 
Governors will submit their reports in time 
and whenever it becomes necessary for them 
to submit such reports. 

Now, I come to the number of Assistant 
Commissioners.     It is true that the Assistant    
Commissioners are    a liaison between the 
Commissioner for Scheduled      Castes    and      
Scheduled Tribes and   the Welfare 
Departments of the various States. Twelve 
posts of Regional     Assistant      
Commissioners were (sanctioned and out of 
these  11 \   persons have already been 
appointed. There was    a question,  I    think    
by Pandit Kunzru, asking us as to why only 11 
were appointed out of the 12 selected and why 
the 12th post was not filled.    It is because that 
gentleman is at present ton deputation, with the 
Dhebar Commission, and as soon as he is 
released from there and made available to us, 
he will be sent to the State where the situation    
is vacant. The work done by the Assistant 
Commissioners is    very    valuable    work. 
Through   them   the     States   and  the Centre 
are in constant touch in regard to the activities     
going    on in    the States.    It is of help to the 
Commissioner     for   Scheduled    Castes    
and Scheduled Tribes to     draw    up    his 
reports on  the information furnished to him    
by  the    Regional    Assistant Commissioners. 

SHRI P. N. RAJABHOJ: How many of the 
Assistant Commissioners belong to the 
Scheduled Castes and Scheduled Tribes? 

SHRIMATI VIOLET ALVA: I am not able to 
give you the figure straightway. I may be able 
to give you the same tomorrow or the day 
after or whenever you want. 

In this connection I may tell you that the 
Tribal Commission's Report is ready, is being 
examined and will be printed very soon. This 
Commission will, among other things, also 
suggest to us whether more Regional 
Assistant Commissioners would be necessary 
in the various States, and we shall take a 
decision according to 

their suggestions and recommendations. 
Therefore, the question of augmenting the 
strength of Regional Assistant Commissioners 
is rather premature, and we shall have to wait 
till the Commission's report is in our hands. 
Now, on the point of post-matric 

scholarships, I think the figures quoted by 
someone were not quite correct. The amounts 
as given in the Commissioner's Report are that 
in 1958-59 post-matric scholarships ran up to 
Rs. 2-23 crores, and in 1959-60 to Rs. 2-58 
crores. Now, these are not small figures if you 
have studied the growth of the number of 
students coming from these Scheduled Castes 
and Scheduled Tribes. You will remember that 
once it was a very small number. The number 
coming from the Scheduled Tribes was not 
running even in hundreds, and the number 
coming from the Scheduled Castes was 
running only in hundreds, and today the 
number from the latter is nearly 40,000 and the 
number 'from the former is 6,000 or 8,000—1 
don't remember the exact number. So, the 
number is going on increasing. 

(Interruption) 
Sir, am I not to finish my speech? 
SHRI B. D. KHOBARAGADE: Does the 

hon. Minister think that this number in more 
than sufficient or ade. quate? 

SHRIMATI VIOLET ALVA: I only said that 
it is increasing. Personally, you and I would 
like to have education free for all children in 
India, but since that is bound to take time, at 
least the numbers must go up. We do want to 
help the children of specially those who have 
so many difficulties in their way and we want 
their children to go faster than the rest. 
Nevertheless, the amount has been increasing. 
But I only say that supposing the number goes 
up to 100,000 or 200,000, where shall we find 
the money from? 

Again, my friend, the hon. Member over 
there, said that the Plan had got so many 
crores of rupees and out of that so many 
crores of rupees 



1037 Ninth Annual Report       I 21 AUG. 1961 ]        for Scheduled Castes 1038 
of the Commissioner and Scheduled Tribes 

so much should be increased for 
'scholarships. But how can that be? The 
whole thing has to be spread over 
because housing is important, animal 
husbandry is important, cottage industry 
is important. All kinds of things have to 
receive priority, with the result that 
education allotment also is going up. The 
Ministry of Education is looking after the 
distribution of scholarships. 

There is a grievance that scholarships 
are not given in time. When a mighty 
task is undertaken, there are bound to be 
lapses here and there. But whenever any 
case of discrimination or injustice or 
deliberate lapse is brought to our notice, 
Sir, we make it a point to try our best to 
put it right. Therefore, when Mrs. Jaipal 
Singh talked of political bias, she should 
have pointed out the names of those 
institutions. 

SHRI B. D. KHOBARAGADE: I have 
given   .   .   . 

MR. DEPUTY CHAIRMAN: You 
cannot  disturb her. 

SHRI B. D. KHOBARAGADE: She 
wants names.    I have given. 

MR. DEPUTY CHAIRMAN: You 
cannot speak till she yields. 

SHRIMATI VIOLET ALVA: If the hon. 
Member cites the name of any specific 
institution, where largely discrimination 
has been observed, it shall be our 
bounden duty to examine such a thing 
and put it right. 

SHRI B. D. KHOBARAGADE: One 
case  •   •   • 

MR. DEPUTY CHAIRMAN: It is not 
parliamentary etiquette to stand up and 
speak when another Member is on his 
legs. You must observe certain 
parliamentary attitude. 

SHRI B. D. KHOBARAGADE: The 
hon. Minister wanted some information. 
I am trying to give her the information. 

MR. DEPUTY CHAIRMAN: Please 
do not disturb her in the middle of her 
reply. 

373 RS—8. 

SHRIMATI VIOLET ALVA: I do not 
like to be interrupted because I want to 
finish my points. 

Mrs. Jaipal Singh talked of quality of 
character. We are all agreed that without 
quality of character we cannot produce 
quantity of work. But, as I said in the 
morning, one man can do the work of ten 
if he has a missionary zeal and not a 
mercenary spirit. I do not agree with the 
charge made that institutions are running 
on political bias. If she names one, two 
or three such institutions that are running 
on political bias she can send the names 
to me and we shall have them examined. 

The hon. Member then talked of 
culture and language. As it is, the tribal 
dialects are very restrictive. Vocabulary 
of the dialects is poor. Nevertheless, we 
have made all efforts to have not only 
research centres but preserve the dialects 
and even to teach the children of the 
tribals wherever it is possible in their 
dialect. We have gone to the farthest 
extent. While talking of language and 
culture, she talked of music, song and 
dance. I agree with her that very much of 
the music, dance and song the tribals 
have kept within their lives even up to the 
present century has to be preserved. 
There is no doubt about that. It is being 
done in every State and >she herself is 
engaged in doing that. Therefore, unless 
she is able to say where lapse has 
occurred, where we have stopped them 
from music, dance and song and the rest 
of the cultural life, we cannot accept the 
charge. It is the Prime Minister himself 
who pays so much attention to it and 
every time emphasises the need to keep 
their simplicity and preserve their culture 
and dialects as well. 

Sir, the question of industrialisation of 
Chota Nagpur and exploitation that 
comes in the wake of industrialisation is 
a factor to be countered with, but we 
would like to examine this in great detail 
because the tribals, even from Chota 
Nagpur, go to faraway places like 
Nicobar and Anda-mans     for labour.    
They    form the 



 

[Shrimati Violet Alva.] labour corps in 
the far-flung territories of India. 
Therefore, when she speaks of 
exploitation, we have to take many things 
into consideration for which there are 
plans and schemes not only from the 
Central level now, but also from the State 
level to ensure that they shall not be 
deprived of their land and their daily 
living wages and also they will be taught 
technology. Their education will have a 
bias of technical knowledge so that they 
can get into the industrial life of the 
place. Chota Nagpur, where, of course, 
she has her centre of work and has spent 
a lot of her time, I have also visited that 
place and I have also seen the cultural 
pattern of the people there. I have also 
seen the growing industrialisation coming 
in there and the manner in which these 
people have to be preserved, not only 
preserved but assimiliated into the 
industrialised pattern of life. Well, 
everything possible will be done 
according to the Plan. 

Now, Sir, Mr. Mahesh Satan talked of 
matching grants and he went down to the 
question of 10 per cent. Matching grants 
which came from the States and the 
Centre were 50:50. This has since been 
given up. It is now only 10 per cent, that 
a voluntary institution has to give. We 
have kept it at 10 per cent, because there 
must be some kind of incentive for the 
voluntary organisation to show their 
work. And if good work is done by the 
organisation, 10 per cent, is not much to 
collect. Now, the social conscience of the 
people has been roused and people are 
willing to give, and for an honourable 
Member like Mr. Saran It should not be 
difficult to get 10 per cent, that he has 
mentioned. It was not rightly stated. It is 
no more a matching grant. 

Now, I come to Prof. Malkani. He said 
that he had thirty years of service and did 
not know where the Plan was going and 
what things were fulfilled. After being a 
constructive worker for thirty years one 
should look ahead with optimism and one 
should fight back the evils that stand 

in the way.    But he asks the question, 
"Whither?". 

The Malkani Committee gave us a 
report. We have seen that report. There 
are nearly 272 or more recom-
mendations. We are trying to implement 
all the recommendations that are feasible 
and practical, and those that are not 
practical, of course, we cannot do 
anything with them. Nevertheless, we are 
examining every word of the Malkani 
Committee report with great interest. We 
want to see something done for the 
scavenging class. It is the most difficult 
thing because scavenging is a hereditary 
profession apart from its being a caste by 
itself, and even where the evil is 
attempted to be removed, the contract 
system, father to son and family to 
family heredity, holds us down. 

Sir, this subject was taken up. The hon. 
the Home Minister was there in the 
Informal Consultative Committee 
meetings. He had suggested something 
there. In the other House there was a 
suggestion made that the Ministry of 
Defence should give an example. We 
have sent that suggestion to the Ministry 
of Defence to give us the modern 
technique, the gloves and all other things 
they know of modern contrivances. We 
wanted them to give an example that in 
the cantonment areas at least a beginning 
had been made. I think good work will 
spread fast with backing from every side. 

SHRI P. N. RAJABHOJ: What about 
the   Supreme Court   decision? 

SHRIMATI VIOLET ALVA: I have said 
this morning about the Supreme Court 
decision. It has to be examined very 
carefully. We are already engaged in the 
task of examining the Supreme Court 
judgment. Nevertheless, they have all our 
sympathy that not only at the time of 
recruitment, for which special relaxation 
has been made by way of age, by way of 
marks, by way of fees, etc., along with 
that we shall try to give them as much as 
we can. But self-respect is a very 
important thing. I agree with hon. 
Members when they say that we should 
not    perpetuate    the 
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Scheduled Castes and Scheduled Tribes. 
Therefore, may I humbly suggest that we 
should not try to perpetuate the Scheduled 
Castes and the Scheduled Tribes but we 
should try to give them self-respect? If a boy 
or a girl can stand on his|her own legs, he|she 
should be made to do so. Again, Sir, Pandit 
Kunzru's remarks are very handy for me when 
he said that if there were not enough of tribals 
or Scheduled Caste recruits coming every 
year, let us increase their period of coaching 
and also change the method of coaching so 
that they fall in line academically with the rest 
of the students who offer themselves for 
competitive examinations. I think it is a very 
healthy suggestion provided it is feasible at 
our level to implement it. If it is so, we shall 
have it examined very thoroughly. 5 P.M. 

I think I have covered most of the points 
excepting that there was a point made that 
now this work must gather momentum. Well, 
the work should have gathered momentum in 
the past Five Year Plans. It has gathered 
momentum but not to the extent that we had 
desired it to be. Hon. Members have said that 
the hon. Home Minister should be here during 
the debate. It is unfortunate that the hon. 
Minister has come at the time of the reply; 
otherwise the hon. Members' points he would 
have heard but nevertheless, rest assured that 
everything that has been said on the floor of 
this House shall be conveyed to him. 

Then there was the other point 
that now the maximum pressure 
should be brought on this welfare 
work and that our Prime Minister 
also should join it in the scheme of 
the national integration. We wel 
come such a suggestion. He is always 
with us. His heart and soul as also 
that of our Home Minister are there 
for national integration and if this 
great task can be tagged on 
to        national integration,       that 
will     help     also     the       emotional 
integration     between     Castes     and 

non-Castes but remember, within the 
Scheduled Castes, there is the caste system 
which holds it up. There are lots of small 
difficulties that stand in our way. Therefore, 
we shall have to go step by step and eradicate 
the caste system within the Scheduled Castes 
before we come to eradicate it generally in the 
society. 

Now, Shrimati Savitry Devi Nigam said 
that the States paid no heed to the work. I do 
not know from where she got the idea. 
Perhaps, she got it from some of the failures 
pointed out in the Report, but failures one 
should not feel frightened of to see with one's 
eyes because it is only when you see your 
failure that you can stand up to fight and win. 
Therefore, I do not know whether she was 
pessimistic but work is not held up in the 
manner she described. The figure of 
scholarships has gone up. I have already said 
it has gone up to 2:58 crores. She also referred 
to scholarships. Regarding the means test, 'ol 
course, if the number of students goes beyond 
bounds, then some means test must be applied 
but 'means test' means what? If it is Mr. 
Khobaragade's son or Mr. Raja-bhoj's son, 
how can he claim free-ship? So, let us take it 
in a way that those of us who may not be 
earning enough but still are in a position to 
educate our children, we shall do it with great 
difficulty and with a great struggle but 
nevertheless we shall help to get one more 
boy who has nothing to fall back upon. Let 
him get it. With that spirit I think the means 
test will not be a hardship to anybody. 

There was one more point that Mrs. Nigam 
mentioned, namely, about scavenging service 
in prisons. (Interruptions) She should have 
mentioned the prisons. She herself is a great 
social worker. Prison reform has been taken 
up in India on a large scale. It was Dr. Walter 
Reckless who gave us a reports—he was a 
T.C.M. expert—saying that our prisons were 
very well managed and that even the 
population in the prisons was not  derelict  
compared    to 
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other countries but was a civilised 
population in the sense that socio-
economic conditions were largely driving 
men and women to be in the different 
prisons. But when she said that even 
inside the prisons, scavengers are brought 
to clean, are brought deliberately to do 
this work, then I would like to know 
more details. In any case I would like to 
examine again from the Prison Reports 
we have but Prisons is a State subject and 
that being so, it is difficult 'for us to go 
into the working of the prisons in the 
various States. Again, if there is anything 
wrong in the present prisons and if Mrs. 
Nigam feels that something should be put 
right, we shall have it examined. We 
have periodical conferences with the 
Prison authorities and we shall convey it 
to them that this practice should be 
stopped forthwith. 

Regarding land distribution, of course, 
by and large the tribals are landless, by 
and large the Scheduled Castes and the 
weaker sections within the Scheduled 
Castes are landless. A great deal of 
thinking has gone into this and this 
subject of land distribution was also 
brought before us in the Informal 
Committee that we had before this 
discussion on the suggestion of the hon. 
Speaker of the other House. On land 
distribution, we have given thought and 
we hope we shall evolve some kind of a 
system by which we shall be able to give 
lands to the landless but the fact must not 
be forgotten again that social conscience 
is sometimes so dead that even after 
giving the land to the tribals, the land 
comes back to somebody else. Therefore, 
the evils are there. It is for all of us to be 
very vigilant to see that justice is done to 
those who have to be given justice after 
centuries of sins    on our part. 

For technical training, there is really 
great need. Therefore, specially in places 
like Chota Nagpur the training 
institutions and the employment 
exchanges have to follow up with this 
training.    When you speak 

of education, it is true that when you go 
in for liberal education, you may rtach a 
point in your life when there is no job for 
you but if you are trained in the technical 
know-how, then I do not think the 
unemployment figure would be so high 
because today there is a dearth of 
technically trained men and women and 
therefore a great deal of emphasis has to 
be laid on such training and the Com-
missioner for Scheduled Castes and 
Scheduled Tribes has mentioned this with 
emphasis in his Report as well. 

Then I come to the public sector 
undertakings. We are only talking of 
Government employment. We are only 
talking of Government and of the 
Government jobs but it is for us to see 
that the public sector and the private, 
sector, both of them, pick up these boys 
and girls. After all the Government can 
take only a limited number, even if it is 
15 or 20 or 50 per cent. The greater 
section of the jobs will have to be 
outside. Therefore, it is much better to 
create public opinion and these boys and 
girls are ready and therefore the public 
sector and the private sector and also the 
small undertakings and big undertakings 
should throw their doors open to takp 
them in because I at least believe that you 
can prepare a tribal in one generation to 
be anything and you can prepare a 
Scheduled Caste man also to be 
something in one generation and 
therefore ways and means will have to be 
found to see that they are got ready 
academically, intellectually and all round 
physically to fit into these jobs. 

SHRI P. N. RAJABHOJ: The 
scholarships should go through the 
Central Government, not through the 
State Government. Will she explain? 

SHRIMATI VIOLET ALVA: I feel that 
when the Central Government was 
distributing the scholarships, it was Mr.  

 himself who said 
that they should be made over to the 
States. Anyway that was the opinion  of 
the House and now that 



 

it has gone to the States, now the hon. 
Member wants to bring it back to us, In any 
case, it is the Central Ministry of Education 
that is supervising. If there is any specific 
complaint, pleace give us details. He has 
demanded that there should be a h gh power 
commission appointed. I do not know what it 
is going to do because the Commissioner 
himself, when he goes rjuad, is evaluating and 
watching the progress made from year to 
year. He had mentioned in his 1956-57 Report 
that a commission was asked for and that 
suggestion has been made again. I do not 
think that there has to be any high power 
commission for the welfare of the Scheduled 
Castes for the s moIe reason that the 
Scheduled Castas have been awakened and 
whatever has to be done can be done from this 
level and when the country is moving for-
ward, when there is enough knowledge and 
enough information going round the country, 
it becomes the bounden duty of everyone. 
Even after the commission is appointed, what 
will happen? Even if it reports hypothetically 
that nothing is done, I do not think there will 
be any ways and means other than what we 
already have in our hands to go round and 
work for the Scheduled Castes. Therefore, on 
the question of untouchability. it is our social 
conscience, it is heart-searching, it is our 
determinat'on that is required. It cannot be 
done only by the Government. Government is 
a limited agency and that limited agency can-
not bring social reforms that have been 
waiting for 4000 to 5000 years. Therefore, let 
us help the Government. It has undertaken 
such a mighty task with such courage and it 
calls upon the Indian society as a whole to 
take up this challenge and work up for not 
only the national integration that is before us 
but the emotional and socio-economic inte-
gration of the Scheduled Castes and 
Scheduled Tribes.   Thank you. 

SHRI    B. D.    KHOBARAGADE:    I 
want a clarification. The hon. Deputy 
Minister referred to the decision of  
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the Supreme Court and she statec that it is 
under consideration. Sc far as I understand, 
the scheme wai formulated by the Home 
Ministry about 3 or 4 years back after full 
consideration and they had decided ihac there 
should bz representation in selected posts by 
promoting people from lower grades to upper 
grades in the services. This decision was 
formulated after full consideration. 

Ms. DEPUTY CHAIRMAN: You are 
making another speech. You ask the 
question. 

SHRI B. D. KHOBARAGADE: When 
this scheme was formulated by    the 
Horns  Ministry some  3   or  4 years 
back  after  full consideration,    and 
when  this  was challenged    in    the 
Court and it has been upheld by the 
Supreme Court . .   . 

MR. DEPUTY CHAIRMAN: What s the 
question? 

SHRI B. D. KHOBARAGADE: When that 
is the position   .   .   . 

MR. DEPUTY CHAIRMAN: But what is 
your question? I cannot allow    you    to   
make a   speech now. 

SHRI B. D. KHOBARAGADE: Sir, my 
question is: When is this scheme going to be 
implemented? What is there for cons'deration 
now? After all, the scheme was adopted after 
full consideration. 

MR. DEPUTY CHAIRMAN: Have you 
been able to understand the question? 

SHRIMATI VIOLET ALVA: I have not 
been able to follow the question at all, 

MR. DEPUTY CHAIRMAN: The hon. 
Member can table another question. The 
House now stands adjourned till 11 A.M. 
tomorrow. 

The House then adjourned at ten 
minutes past Ave of the clock till 
eleven of the clock on Tuesday, the 
22nd August 1961. 
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